FORM G
INVITATION FOR EXPRESSION OF INTEREST

(First Addendum to extend timelines of Form G Published on May 15, 2025)

‘V.G.| PHARMA PRIVATE LIMITED’

OPERATING IN PHARMACEUTICAL MANUFACTURING IN AKOLA, MAHARASHTRA

(Under sub-regulation (1) of Regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

1. Name of the corporate debtor along with | V.G.l Pharma Private Limited

PAN & CIN / LLP No. PAN: AADCV6940J
CIN: U24200MH2011PTC218263

2. Address of the registered office Plot no. J-8, Phase 3, MIDC Akola, Maharashtra —
(as per MCA records) 444104.

3. URL of website NA

4. Details of place where majority of fixed |Plot no. J-8, Phase 3, MIDC Akola, Maharashtra —
assets are located 444104.

5. Installed capacity of main products /|Not Available since the Company is not in operations
services since 2021.

6. Quantity and value of main products /|As per information available, Company is not in
services sold in last financial year operations since 2021.

7. Number of employees / workmen Nil as per the information available.

8. Further details including last available [The details as available can be sought by sending an
financial statements (V\_/ith schedule_s) of lemail on vgipharma.ibc@gmail.com_and / or Virtual
two years, lists of creditors are available Data Room in accordance with the provisions of the
at URL: Code and Regulations made thereunder.

9. [Eligibility for resolution applicants under [The detailed invitation for expression of interest which
section 25(2)(h) of the Code is available at ishall include the eligibility for resolution applicants
URL: under Sec 25(2)(h) of the Code can be sought by

sending an email on vgipharma.ibc@gmail.com

10. |Last date for receipt of expression of |July 10, 2025
interest

11. Date of issue of provisional list of|July 13, 2025
prospective resolution applicants

12. Last date for submission of objections to |July 18, 2025
provisional list

13. Date of issue of final list of prospective July 21, 2025
resolution applicants

14. Date of issue of information July 24, 2025
memorandum, evaluation matrix and
request for resolution plans to prospective
resolution applicants

15. |Last date for submission of resolution|August 23, 2025
plans

16. Process email id to submit EOI \vgipharma.ibc@gmail.com




17.

Details of the corporate debtor’s |Details not available.
registration status as MSME

Important Notes:

1. This Form G is being published as an addendum to the 2" Form G published on May 15, 2025, and

with consent of the COC, to extend timelines for submission of EOI and other consequential actions.
Existing applicants are not required to submit Fresh EOI.

2. This Form G and the timelines/terms mentioned herein are subject to approval of extension of tenure

of Corporate Insolvency Resolution Process of the Corporate Debtor by Hon’ble NCLT.

Kshitiz Gupta

Registration Number: IBBI/IPA-002/IP-N00721/2018-2019/12140
AFA Valid Till: December 31, 2025

Resolution Professional of V.G.l. Pharma Private Limited

Address & email id registered with IBBI:

F-52, First Floor, Centrium Mall, Lokhandwala Township Akurli Road,
Kandivali East, Mumbai — 400101

Email Address- kshitiz.ca@gmail.com

Process specific email id for correspondence: vgipharma.ibc@gmail.com

Date: June 25, 2025
Place: Mumbai
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AP Indian Overseas Bank
et Wi &1 9= 91t Good people to Grow with

.-"'"~.
\AZ
Stressed Assals Management Department

Central Office, T63, Anna Salal, Chennal-600 002

TRANSFER DF NPA LOAN EXPOSURES TO ARCs & OTHER PERMITTED
TRANSFEREES THROUGH e-AUCTION UNDER DPEN AUCTION METHDD
Indian Oversaas Bank (108) Inviles Expression of Interest from ARCS and Oiher
Permilied Transferaes for the proposed lransfer of MPA loan Exposures in respedct
of the following accounts under Open Auction method on “as is where 5" and

"as 5 what is" basis "without any recourse’ 1o the Bank

1) Mi's Keshar Multiyvarn Mills Limited (Branch: ARMB Kolkata)

2) Mis Jumbeo Finvest (Imdia) Limited (Branch: Jaipur Main)

3) Mis Kesinenl Srinivas (Branch: Andhra Loyola College, Vijayawada)

4) Mis Kesineni Hotels Pvi Ltd {Andhra Loyela College, Vijayawada)

Inlaraslad aligibhs bldders are raquasted o mbmale their willingness to participata
the e-Auction scheduled on 17.07.2025 by way of an "Expression of Infarast” to
the email id saletoarci@obnet.co.in on or before 01.07.2025

Far further delails please visit our Bank's website (wwwiob.in] =+ click on
TEMDERS -+ ARC-Cell = Notification dated 24.06. 2025 for accounts:

1) Mis Keshar Multiyarn Mills Limited (ARME Kolkata) 2) Mis Jumbo Finvest
(India} Limited {Jaipur Main) 3) M/s Kesineni Srinivas (Andhra Loyola College,
Vijayawadal 4) Mis Kesineni Hotels Pyt Ltd. {Andhra Loyala College, Vijayawada)
OB ressrves the right 1o cancel or modify the process and amand any of the terms of
e natification atany stage and tha same will not necessarily be carmed out thraugh
advarisament Bul will be nabified direcily an e Bank's wabsile
Place: Chennal

Date: 24.06.2025

General Manager

SCHEDULE |
FORM A
PUBLIC ANNOUNCEMENT
{Regulation 14 of the Insohwency and Bankruptcy Board of Inafa (Velunlary Liguidation
Process) Regilations. 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
LESTER TECHNOLOGIES PRIVATE LIMITED

1| Mame Of Corporate Parson Lester Technologies Private Limibed

210 ﬂade I:If Incorporation Df&rpnﬁﬁe Person EE-EI_EEUE'I-"J - o
3| Autherity Under Which Corporate Reqistrar Of Companies, Mumbal
Person & Incorporatad! Registerad

4 | Corporale identity Mumber { Limded Liabiity | UT2900MHZ00BRTC 182564

identity Murmber Of Corpoeate Parzon

E-18, Everesl, Tandeo Road, Mumbal,
Maharashtra, India, 400034

5 | Address Of The Regestered Office And
Principal Offica (if Amy) OF Corporate Person

6| Liusdalion Commencement Date O 2E06-2025

Corporale Person

7| Name, Addrass, Email Address, Talephone
Mumber And The Registration Mumber OF
The Liquidatar

Manish BMotilal Jaju

D-502, Meelkanth Business Park, \Vidya
Vihar West, Mumbai 400085

Process Email Id:
lesterliguidation@gmail.com

Reg. No.: IBEBLTPA-O01/IP-PODO34S
£016-2017110087

Contact Mo, +51 88134 13452

Regd. Emall Id: mmjajuT S gmad.com

3| Last Date For Submission Of Claims 23.07-2025

Motice is herebygiven that Laster Technologies Private Limited has commenced voluntary
[iquidation on 23-06-2025.

The siakeholders of Lester Technodogies Prvate Limided are harety called upon to submit
thair claims with proof, on or before 23-07-2025, to the liquidator al the address mentionad
againstitem 7.

The financial creditors shall submit their proof of clams by electronic means only, All other
stakeholders may submit the proofof claims in parson, by postor by alactronic means.
Submission of false ormisleading proofs of clasm shall attract penalies.

Date : 25-06-2025 Mame and Signature of the Liquidator: Manish Mofilal Jaju
Place: Mumbai Liguidator for Lester Technofogies Private Limitad

Adverfisement to be published in the newspaper for conversion of public
company into a privale company

Before the Regional Director, Ministry Corporate Affairs Westem Region

In the matter of the Companlas Act, 2013, section 14 of Companies Act, 2013
and rule 14 of the Companies {incorporation) Rules, 20714

AND

In the matter of M/s. VINIT YARN DYEING LIMITED having registered office at Piot
| No. 3/1, Kakyvan Bhiwandi Industrial Area MIDC, Saravali Village, Bhiwandi, Thane,
| Maharashtra - 421311, Applicant

i Motice s heraby given 10 the general public that the Company intending 1o make
|-an application o the Central Government under section 14 of the Companies Act,
% 2013 read with aforesaid rules and is desirous of converting into a private limited
| company in terms of the special resolutbon passed al the Extra Ordinary Genaral
| Meeting held on Wednesday, 14" May, 2025 to enabde the company to give effect
i for such conversion,
| Any person whose interast is likely to be affected by the proposed change/status of
| the Company may delivar or cause 1o be delivered or send by registerad post of his
| objections supported by an affidavit stating the naturs ot his intérest and grounds
| of opposition fo the concemed Regional Direclor, Western Region, Everest, 57
! Floor, 100 Marine Drive, Mumbai - 400002, Maharashtra, within fourtean days
| from the date of publication of this notice with a copy to the applicant company at
| Its registered office at the address mentioned below
For and on behalf of the Applicant
Vinit Yarn Dyeing Limited

Sd/-

Pradeep Amar Dutl Goyal

Place: Thang Managing Director
I Date: 25" June, 2025 DIN: (2781774

Address: Plot No. 31, Kalyan Bhiwandi Industrial Area MIDC,
oaravali Viliage, Bhiwandi, Thang, Maharashira - 4213717

RITU AUTOMORBILES P LIMITED (IN LIQUIDATION)

CIN USOSO0NH20NDPTC 20 0aT

Liguidator's Omice 173 Udyog Bhavan Sonawala Aoad Goregaon East Mumbal 400063

E -AUCTION - SALE OF ASSETS UNDER IBC, 2016
Date and Time of Anction: (July 21, 2025 Monday) at 11:00 A.M. to 1:00 EM.
(with unlimited extension of 5 minutes each)

Sale of asset owned by RITU AUTOMOBILES PRIVATE LIMITED (In Liguidation)
forming part of Liguidation Estate under Sec 35(f) of IBC 2016 read with Regulation
33 of Liguidation Process Regulations. E-Auction will be conducted on “AS 18
WHERE IS, AS IS WHAT IS BASIS AND WHATEVER THERE IS BASIS™. The Sale will
be done by undersigned through e-auction service provider Baankmet Auction
Platfarmvia website htips.//ebkrayin

r—‘ﬁr—\
, “Form No. INC-25A"

k=

Location Particulars Oty Reserve | EMD  Incremental
Price Rs. Rs. Bid Amount
Rs.
Ritu Automobile Furniture, DG set,
P Ltd showmom | Transfosmer ELc as more |
at kalyandescribed in process 1 [10,39.3281.03.933 10000

bhiwandiroad | documents

Detaiis of Assels to be Auctioned, its Location, Lot defails, Reserve Price, EMD and
Incremental Bid Amount is fo be read as same as that laid down in the Process
Document uploaded on the auction websiie.

{GST 1o be pakd extra., If applicable)

Il bidder woukd be found ineligibe, EMD shall be forfeited. prospective bidders shall
submit an undertaking that they do nol sufter from any ineligibidity under saction 234
of the Code to the extent apphicable and that if found ineligible at any stage, the earnest
maney depasited shall be forfeited.

D 15thduty 2025 (Tuesday) Up 1o 5.00 P
» 18th July 2025 Friday

Last date of Subrmission of EOF
Last Date for Inspection

Last date of EMD submission C18th July 2025 Fridayup 1o 5:00 P

Date and time of E-Auction s 2150July 2025 (Monday | al 11:00 A.M. to 1:00 PM

Nole; The delailed Terms & Conditions, applicable taxes, E-Auction Bid Document,
Declaration & other details ol online auclion sale are available in the related
process memorandum,/document read with details given at hitps:/‘ebkray.in

Ingase of any clarfications, please contact the undersigned at
rituautomobileseirp@gmail.com

Date: June 25, 2025 CA Mahesh Sureka
Liquidator of Ritu Automobiles Private Limited
Mabilena. 3322581414 /0BGE7S04067
[BBYIPA-001 TP-P-0D4 13/ 200 7-2016/107 36
AFA Validity-31/12/2025

Place; Mumbai

S E AN LA L ExPHEﬁE

Rt PR e W P e P

Hero FinCorp Limited
Hero CAN: U7 4E590L1991PLCO4ET T4

Regd. Office: 34, Community Centre, Basant Lok,
FINCORP Vasant Vihar, New Delhi-110057

Phone: 011-4948 7150 | Fax: 011-4948 7197-08
E-mail; ltigation@harofincarp.com | Website: werw.herofincorp.com

Whergas the Authorized officer of Hero FinCorp Limited (HFGL), a Non-Banking
Financlal Company, under the provisions of the Securitization and Beconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002 (54 0F 2002)
thereinalter referfed 1o as “Act”) and in exercise of the powers confesrad under
section 13(2) of the Act read with Bule 3 of the Security Interest (Enforcement)
Rule, 2002 issued a Demand Motice dated 30.09.2024, calling upon;

1. M/s. Envira Safety Pyt Ltd. (Borrower/Addressee No. 1) Through its Directaor,
Having its registered office at: 3rd Floor Office Mo. TA-01, A Wing Lake City Bl
kapurbawdi Junction Ghodbuender, Road Thane-400607

2. Mr. Sandip Prabhakar Diwate (Co-Borrower/Addresses No, 2). Director
Residing at. Flat MNo.B07, Leona Hodas Enclave, Hiranandani Estats,
Patlipada, G B Road Thane, Maharashira-400607

4. Mz. Nidhi Khuliar (Co-Borrower/Addressee No. 3], Directorn, Residing at; AG(S
aparfa, Building Hirandani Esfale Ghudbunder Road Thane, Mear Grosica
Bullding, Thane, 400610

to repay the amount menfioned in the notice Rs. 3,99,16,910.76 (Three Crore

Minety Nine Lakh Sixteen Thousand Mine Hundred and Ten Rupee and Seventy

Six Palsa} along with the applicable interest and other charges within Sixdy (600

days from the date of receipt of the said notice.

The Borrower having failed to repay the amount, Nolice 15 hereby given 1o the

Borrower and the public in general that the undersigned has taken the possession

of the properly described herein below in exercise of powers conferred on him

under sub-section i4) of section 13 of Act read with Rule 8 of the Securily Interas!
iEnforcement) Rules, 2002 on 18-06-202%5.

The Borrower in parficular and the publc in general is hareby cautioned nol 1o deal

with the property and any dealings with the property will be subject to the charge

pf HFCL for an amount of Rs. 3,99,16,910.76 (Three Crore Ninety MNine Lakh

Sixteen Thousand Nine Hundred and Ten Rupee and Seventy Six Paise) along

with the applicabla interast and other charges.

The attention of the Barrower is invited o provisions of sub-section (8) of seclion

13 of the Act, in respect of time available, to redesm the sacurad assel,

DESCRIPTION OF IMMOVABLE PROPERTY/SECURED ASSETS IS AS UNDER:

POSSESSION NOTICE - [[APPENDIX IV) RULE 8(1]]

Farm Mo, URCs2

Amvertisement giving nofice about regstration under Part | of Chapler XXI
[Pursuant b section JF40) of the companes Acl, 2013 and ruls 41} of the companiss
(Auharised to Ragister Buies, 2074)

1. Notlca is hereby given thal in pursiance of sub-section (2) of saction 386 of he Companies
Acl, A3, an applicalion has bean made 1o the Regisirar al Registrar Central Regisiry
Center (CRC), Indian Institute of Corporate Affairs (NCA), Plot Ko, 6,78, IMT, Manasar,
District Gurgaon, Haryana, 122050 fhai ULTRATECH INWICTUS PRIVATE LIMITED a
partnerzhip fern may be registerad under Part | of Chapter X3 of the Companies Act 2013
a5 a company limiled by shares,

2. The principal objects of the company are as follows:
Manufacture of parts and accessones for molor vehiches, Manufaciure of switch, switch
b, lemp holders, lugs af,

1. Acopy of the dralt memorandurn and arfcles of asstcation of e proposed company may

be inspected at the office at (GALA NO. G256, SHAILESH INDUSTRIAL COMPLEX,
SATIVALI ROAD, VaSAl (EAST), PALGHAR - 401208}

4, Molica i heraby given hat any persan objacting fo this applicaiion may commumicale their

objection n writing t the Reglstrar al Registrar Centrad Reglstry Center (CRC), Indlan

Institute of Corporate Affairs (IICA), Plot Mo, 6,7, &, IMT, Manesar, District Gurgaon,
Haryana, 12208, wathin teenty ona days from tha date of publicelion of this nobice, with &
copy 1o tha company at s registerad office.

Dated thes 257 day of June 2025

Warne(s) of Appcant
ULTRATECH, Partnership Firm
through its Pardners

1. Rupall Sammeer Mapara
L Bammear Bankimchandra Mapara

INVENT ASSETS SECURITISATION &
RECONSTRUCTION PRIVATE LIMITED
Ragislersd Office: Bakhtawar, Suile 'B’, Ground Floor, Backbay Reclamation

Seheme Block 111, 229, Narman Palnt, Mumbal = 400021,
PUBLIC NOTICE FOR CANCELLATION OF

AUCTION CUM SALE OF IMMOVABLE PROPERTY

This is in reference to the sale nofice published on 06.06.2025 in the English
and Marathi editions of newspaper namely “Financial Express™ and
“Mavrashira” regarding the auction cum sale of immovablé properly of Mr,
Kailash Chander Sharma {"Borrower”) for his dues under Bule 8 riw Rule 2 of
the Security Interest Enforcement Rules, 2002, o be held on 25.06.2025 at
12:00 pm.

Mobtice s heraby given Lo the public in general and In particular ta the Borrower,
Guarantors and Mortgagors that that the auction cum sale process for Secured
Assel- Flat No 201 & 202, 2nd Floor, having carpet area of 1675 sq ftin the
saciely krown as Hicons Enclave Co-Op Houwsing Society Ltd, situatad at 14th
Road, Khar (West) Mumbai- 400 052 along with bwo car parking space (podiem
level) owned by Mr, Kailash Chander Sharma & Mrs. Mamta Shama stands
cancelled with immediate effect due o some unaveidable reasons

Far any gquary relatad ta the cancellation of auction cum sale procass you may
wisll to the website: https:/Minventarc.com

This notice has been issued without prejudice to the rght of Invent Assels
Securifisation & Reconstruciion Private Limited to fix the auction of Secured
Aszal again al any paint of time.

Date: 24.06.2025 Sdl-

Place: Mumbai Authorised Officer
invent Assets Securitisation & Reconstruction Private Limited

8. | Name & Address of Particulars of
Ho. | the Mnrtﬂgnr documents

Parliculars of Properly Morigaged

1. Enviro Salety Pyl | "Pizce and parcel of M.& Land bearing Indenture of
Lid. throughits |5 no. 31727, 5 No, 9% 5 Noo| Morigage Deed
Director, Having its | 31718 and 5. no. 39737, having tofal | dated 31.01.2024
regisierad office &t | admeasuring area as 77931 sq £, all
Jrd Floor Office No, | siugted &t village Wadghar, Tafathi
Ta-01, AWing Lake | Saja Karwal, Tal, Bhiwandi, Dist
City, Mall kapurbawdi | Thane 421 302, Towards East: Road
Junction Ghodbundar | Towards West Open, Toweards North
Road Thana-400607. | Houss, Towards South: Road”

RITU AUTOMOBILES P LIMITED ({IN LIQUIDATION)

CiN US0500MH2010FTC201087
Liguidator’s OMice 173 Udyoag Bhavan Senawstala Rosl Goregaon Easl Mumbai 400063

E -AUCTION - SALE OF ASSETS UNDER IBC, 2016
Date and Time of Auction: [July 21, 2025 Monday) at 11:00 A.M. to 1:00 EM.
{with unlimited extension of 5 minules each)

wale of azset owned by RITU AUTOMOBILES PRIVATE LIMITED (In Liguidation) forming
part of Liquidation Estate under Sec 35(1) of IBG 2016 read with Ragulation 33 of Liquidation
Frocess Regulations. E-Auction will be conducted on “AS 15 WHERE 13, AS 13 WHAT 15
BASIS AND WHATEVER THERE 15 BASIS". The Sale will be done by undersigned through e-
atiction service provider Baanknet Auction Platform wia website hitps.Yebkray in

RITU AUTOMOBILES P LIMITED (IN LIQUIDATION)
CIN USD500MH21OPTC2OT1067
Liguidaters Oiiee 173 Udyog Bhavan Sonawala Road Gosegaon East Mumbai 400063

E -AUCTION - SALE OF ASSETS UNDER IBC, 2016
Date and Time of Auction: [July 21, 2025 Monday) at 11:00 A.M. to 1:00 EM.
{with unlimited extension of 5 minutes each)

=ahe of aszet owned by RITU AUTOMOBILES PRIVATE LIMITED {In Liguidation) forming
part of Liquidation Estate under Sec 351 of IBC 2016 read with Regulation 33 of Liquidation
Process Regulations, E-Auction will be conducted on "AS |5 WHERE |15, AS IS WHAT I3
BAGIS AND WHATEVER THERE 15 BASIS". The Sale will be done by uadersigned through e-
aticiion service provider Baanknet Auction Plafform via website bitps:febkray in

Dale: 19.06.2025,
Place: Wadghar, Thane

5d/-, Authorized Dificer
Hero FinCorp Limited

Location Parliculars Oy | Reserve EMD | Incremental Location Parficulars Oty | Reserve EMD | Incremental
Price Rs. Rs. Bid Amount Price Rz. Rs. Bid Amount
| As. Rs.
Trindty 5/ n 145 164|Cars of Nissan good| land situated at| In 7712 the property i in
160 messa no 1 and 2 (condition with B5 |V kalyan bhiwandi | joint name of corporaie|
Wattan totel mumbai | standards and hénce no! & | 230707 | 23070 10000 road with survey|debtor and individual.| 1 |28.27.680 2.82.768 10000

ahmedabad highway reglstration 15
sasupada naigaon|parmissible with any|

vasai palghar|iransport authority in|
401208 | India

no 128/1 with| Though the property is in

areaB1Gsqm  [joint name, RCS no 783
2012 is pending in caurt
ing 3,[t|:n.'|l |U|:Ige

a¥s PRIMA PLASTICS LIMITED

(CIN - L25206DD1993PLCO01470)
Wy fegd. Off: 58/ 4, Prima House, Daman Indl. Estate, Kadaiya, Nani Daman,

Daman - 396 210, Tel . 022 - 28574764
E-mail: investorE@primaplastics.com Website: www.primaplastics.com
NOTICE TO SHAREHOLDERS
Transter of Dividend & Equity Shares of the Company to the
Investor Education and Protection Fund Account (IEPF)
Notice is hareby given that pursuant to the provisions of Sections 124 (5) & (6) of
the Companies Act, 2013 ("The Act”) read with Investor Education and Protechion
Fund Autharity (Accounting, Audit, Transfer and Refund) Rules, 2016 ("Rules”) as
amended from time fo time, the Final Dividend declared by the Company for
the financial year 2017-18, which remains unclaimed for a period of seven
consecutive years will be credited to IEPF within 30 days of due date ie.
September 27, 2025 along with correspending shares on which dividends has
not been claimed for the seven consecutive years or more as per the procedure sef
outinthe Rules.

In compliance with the said Rules, the Company has sent an individual
communication to all the concerned shareholders whose shares are [iable to be
transferred to |EPF on June 25, 2025, the full details of such shareholders is made
available onthe Company's website at www. pnmaplastics.com

The concerned shareholders are requested fo send request letter along with
self-attested copy of the KYC documents like PAN card, cancelled cheque leaf,
Aadhar Card with latest copy of utility bill (not older than 2 months) as address
proof to Bigshare Services Private Limited (RTA) at Office No. S6-2, 6" Floor,
Pinnacle Business Park, Mext to Bhwura Centre, Mahakali Caves Road,
Andheri East, Mumbai - 400093 for clziming the dividend on or before
September 27, 2025 and avoid transfer of their shares to IEPF Authority.

In the event valid claim is not received on or before September 27, 2025,
the Company will proceed to fransfer the liable dividend and corresponding Equity
shares in favor of the IEPF authority without any further notice.

Please note that, no claim shall lie against the Company in respect of unclaimed
dividend amount and shares transferred to [EPF pursuant to the above process.

It may also be noted that the concemed sharehelders can claim both shares and
dividend from |EPF authority by making anapplication in web-based Form |EPF-5
and sending the physical copy of the form filed along with the requisite documents
enumerated in the Form |EPF-5 to Ms. Prachi M. Mankame, Nodal Officer of the
Company.

For any queries on the above matter, shareholders are requested fo contact RTA of
the Company at the details mentioned above.

For Prima Plastics Limited

Sd/-

Prachi M. Mankame

Company Secretary & Compliance Officer

Place: Mumbai
Date: lune 25, 2023

Details of Azsets 1o be Auctionsd, A5 Location, Lot delalls, Reserve Price, EMD and
Incremental Bid Amaunt is 1o be read as same as that faid down in the Frocess Documend
uploaded on the auction website:

{GST to be paid axtra)

I bidder would be found ingligible, EMD shall be forieted. prospective bidders shall submit
an undartaking that thay do ol suffer from amy ingligibllity under section 294 of the Code o
fhe extent applicable and that il Tound maligible af any staga, the eamest money depasitad
shall be forfeitad,

Lastdate of Sulsmissson of EQI
Lasi Date for Inspection
Lastdate of EMD subnmssion 18th July 2025 Friday)up 10 5:00 PI

Date andfime of E-Auction  21st buby 2025 (Monday §at 11:00 A0 1o 100 BAM.

Note: The detailed Terms & Conditions, applicable laxes, E-Auction Bid Document,
Declaralion & olher delails of online auction sale are available in the related process
memaorandum/document read with defails given at hiips.//ebkray.in

in case ol any classicalions, please contact the undersignied at
rituaulomobilescirp@gmail.com

Date; June 25, 2025

15th July 2025 Tuesday) Upta 5.00 PM
18ih July 2025 Friday

CAMahesh Sureka

Liguidalor of Ritu Aulomobiles Privale Limiied
Mobife no, 9322581414 /0367504067
[BBLIPA-001AP-P-00413°2017- 201810736
AR Validity-31,12/2025

Flace; Mumbal

Datalls o Assets o be Avclioned, its Localion, Lot details, Hbsﬁf'.ra Price, M0 and
Incramantal Bad Amount 510 be read 25 sama as thal lid down in the Process Document
uploaded on the avction wahsile.

(GET tobe paid extra, if applicabla)

if bdder would be found ineligitée, EMD shall be forfeited. prospective bidders shall submé
an uncertaking that they do not sufter from any maligibility under section 294 of the Code 1o
ihe extent applicable and that it found ineligible at amy stzoe, the eamest money degosited
shatl be forfited,

Lastdate of Submission of £ 151 July 2025( Tuasday ) Up te 500 P
Lazi Date for inspection 18ih July 2025 Friday
Lastdate of EMD submizslon 1Bth July 2025 Friday)up to 5:00 Pk

Diate and time of E-Awction 2150 July 2025 (Manday ) at 11:00 A M. 10 100 FM,

MNote: The defailed Terms & Conditions, applicable taxes, E-Auction Bid Document,
Declaration & other defails of online auction sale are available in the related process
memorandum/document read with defails given at hitps.//ebkray.in

Ivcase of any clanfcatens, please contact tha undersgned at

rituautomobilescirp@Egmail.com
Data: June23, 2025 CAMahezh Sureka
Liguidator al Rilu Aulamobiles Privale Limiled
Mobdte no, 9322581414 9367504067
[BELIPA-001/1P-P-DD413/2017-2018107 36
AFS Validitg-3111 22025

Placa: Muembal

Court Room No. 59/
IN THE BOMBAY CITY CIVIL COURT AT MUMBAI,
SHORT CAUSE SUIT NO. 285 OF 2022 /
ORDER V RULE 20 (1-A) OF CIVIL PROCEDURE CODE 1908
FOR PAPER PUBLICATION
(As per Order dated 29.01.2025 in Chamber Summons No. 2688 of 2024 and the
same is allowed)

Plaint Lodged on : 03.11.2020.
Plaint Admitted on : 14.02.2022.

Rule 51,
Summons to answer Pliant Under Section 27, O V. rr.1,5,7 And 8 and O.VII,r.9, of
the Code of Civil Procedure

CANARA BANK, a body corporate constituted under the Banking Companies
(Acquisition and Transfer of Undertaking) Karnataka, India in the state of
Karnataka and Act, 1970 having its Head Office at 112, JC] Road, Head Office,
Bangalore-560002, a Regional/Circle Office at 2nd Floor, B wing, C-14, G Block,
Canara Bank Building, Bandra Kurla Complex-Bandra East, Mumbai 400051 and
a Branch Office amongst others at Matunga Bazar Branch, Shankara Mattam
Building telang Cross Road No. 3, Matunga East, Mumbai 400019 through its
Manager Mr. Rahul Kumar Meena. ...Plaintiff
Versus
M/s. N Stella Das Travels, through its proprietor Mr. D. Nelson, an adult Indian
inhabitant having his address at Room no. F 148, First Floor, Gandhi Nagar CHS
Ltd., Near Hanuman Mandir, Sant Kakkaya Marg, Dharavi, Mumbai 400017
(9833930301). ...Defendant
To,
M/s. N Stella Das Travels, through its proprietor, Mr. D. Nelson.
(As per Order Dated on 29.01.2025 in presiding in Court Room No. 59 H. H. J. Shri.
R. B. Parvekar)

The Plaintiffs, Therefore, Prays:

a) This Hon'ble Court be pleased to decree the suit and Defendant be ordered to
pay to the Plaintiffs a sum of Rs.1,78,824.57 Rupees One Lakhs Seventy eight
Thousand Eight Hundred Twenty Four and Fifty Seven Paisa Only) is due and
payable by the Defendants as on 30.09.2020 as per the Particulars of claim
at Exhibit "N" hereto together with further applicable rate of interest thereon at
the rate of 10.25% per annum from the date of Filing till the payment and/or
realization.

b) That this Hon'ble court be pleased to declare that the Agreement at Exhibit "E"
entered into between the Plaintiffs and Defendants are valid, subsisting and
binding upon the Defendants,

c) That is pending the hearing and final disposal of this suit, this Hon'ble Court be
pleased to direct the Defendant to disclose on oath the properties owned and
belonging to him.

d) That pending the hearing and final disposal of the present suit, Defendant be
ordered and directed to deposit an amount equivalent to the claim of the Plaintiffs
in the present suit within such period as may be prescribed by this Hon'ble court.

e) That in the event of Defendant failing to deposit such amounts within such time as
may be directed by this Hon'ble court, the properties/assets owned/belonging to
t(r;e Defendant be attached by and under the orders and direction of this Hon'ble

ourt.

f) The Defendant himself his servants and agents be restrained by an order of
injunction of this Hon'ble court thereby restraining the Defendants from alienating,
encumbering, dealing with, disposing off or creating any third party right, title or
interest in any manner in respect of the said personal properties.

g) For ad-interim relief's in terms of prayers (c), (d), (e) and (f) above.

h) For the cost of this suit: and

i ) For such further and other relief/s as this Hon'ble Court may deem fit and proper
in the fact and interest of the present case.

You are hereby summoned to appear in this Court within 30 days from the date of
service of summons in Paper publication, in person or by an Advocate and able to
answer all material question relating to the suit, or who shall be accompanied by
some other person able to answer all such questions to answer the abovenamed
Plaintiff, and as the suit is fixed for the final disposal, you must produce all your
witnesses and you are hereby required to take notice that in default of your
appearance, the suit will be heard and determined in your absence: and you will
bring with you any document in your possession or power containing evidence
relating to the merits of the Plaintiff's case or upon which you intend to reply in
support of your case and in particular for the Plaintiff/s the following Documents :-

Given under my hand and the seal of this Hon'ble Court Dated this 11th day of

February, 2025. s/

d/-

For Ragistrar
City Civil Court,
Bombay

Rajan V. Pillai, Advocates for the Plaintiff/s Address: Office No. 101, 1st Floor,
Sai Sadan, 76/78 Modi Street, Opp. Hotel Modern, Fort, Mumbai 400 001. Cell No.
9819474838 rajan.adv@gmail.com

NOTE: Next Date in this Suit is 11.07.2025 Please check the status and next/
further date of this Suit on the Official web-site of the City Civil & Session Court,
Gr. Bombay.

FORM G
INVITATION FOR EXPRESSION OF INTEREST
(First Addendum to extend timelines of Form G Published on May 15, 2025)
‘V.G.l PHARMA PRIVATE LIMITED’
OPERATING IN PHARMACEUTICAL MANUFACTURING IN AKOLA, MAHARASHTRA
(Under sub-regulation (1) of Regulation 36A of the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

V.G.l Pharma Private Limited
PAN: AADCV6940J
CIN: U24200MH2011PTC218263

2 Address of the registered office Plot No. J-8, Phase 3, MIDC Akola,
" | (as per MCA records) Maharashtra — 444104.

3. | URL of website NA

4 Details of place where majority of | Plot No. J-8, Phase 3, MIDC Akola,
" | fixed assets are located Maharashtra — 444104.

5 Installed capacity of main products | Not Available since the Company is not
" |/ services in operations since 2021.

Quantity and value of main
6. |products / services sold in last
financial year

7. | Number of employees / workmen i

1 Name of the corporate debtor
* | along with PAN / CIN / LLP No.

As per information available, Company
is not in operations since 2021.

Nil as per the information available.

The details as available can be sought by
sending an email on vgipharma.ibc@
gmail.com and / or Virtual Data Room
in accordance with the provisions of the
Code and Regulations made thereunder.

The detailed invitation for expression

Eligibility for resolution applicants of interest which shall ‘include the

h eligibility for resolution applicants
9. ;ang\?;i;ebcl:go;t E,?—\SE.)(h)Of the Code under Sec 25(2)(h) of the Code can

be sought by sending an email on
vgipharma.ibc@gmail.com

Last date for receipt of expression
10. | of interest July 10, 2025

Further details including last

8 available financial statements (with
| schedules) of two years, lists of

creditors are available at URL:

Date of issue of provisional list of
1. prospective resolution applicants July 13, 2025

Last date for submission of
12. objections to provisional list July 18, 2025

Date of issue of final list of
13. prospective resolution applicants July 21, 2025

Date of issue of information
memorandum, evaluation matrix

14. and request for resolution plans to July 24, 2025

prospective resolution applicants

15. Last date for

submission  of
resolution plans August 23, 2025

dorvl &b Canara Bank

W RS I B Govt of India Uindssnking

Mumbal Lamingten Road Bramch : 167, Naveug Mivas, Opp, Mir2rva Cinama
Deda Sahab Mang, Mumbai 400 007, Maharashire: E-mail 1D ; cb1501 3@ cenarabank.com

Ref. Mo. MSR0: REC: REDM::040625:2025-26

Dabed: 23062025
REDEMPTION NOTICE [SECTION 13(8)] TO BORROWER! GUARANTORMORTGAGOR
To the Borrower!Guarantors/Mortgagor:
1. Ganesh Suresh Shirke, Flal Mo, 14, 121 Floor, & Wing, Building “C" Chintamani CHS LTD,
APNAMagss, Nigmaore, Mallasopara West, Taluka Vasai, Dist Thane-401203
2. Mr, Bhushan Suresh Shirke, Flai Mo, 14, 15! Floor, A Wing, Bueiding "2, Chindamani CHS
LT, APMA Magar, Mliamorg, Nallasopara West. Taluka Vasai, Dist Thane - 401203
4. Nr. Bhushan Suresh Shirke, B 3402 Ramdea Park, Mira Bhayanger Rosd, hea Road
Easl, Thane 402101,
SUBJECT: Notice for exercising the right of redemption under Section 13 (8] of the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 (hereinafter referred to as “the Act”).
The undersigned being the Authorized Officer of Canara Bank, Lamington Road Branch,
Mumbai, Maharashtra (herainalier relered by as “the sacured creditar™), appointed urdar Eha
Act do hereby lesue this notica, under Saciion 1308} of the Act read with Rule &6) of the
SARFAES] Rules, o you all as under as you all are aware {hat \he secured creditor had Eswed
the Demand Molices, under Section 1320 of the Act, on 20.10.2024, 10 ke borower firm Si
Ganesh Surash Shirke & Sri Bhushan Suresh Shirke, the mongagor and the quarantars (abava
mantionsd names), damandng o pay an amouwnt of Re, 7,22 921.83 (Rupees Seven Crores
Twendy Two Lakhs Mine Hundred Twenty One and Paise Eighly Three Only) as oo
30.08. 2024 and inferas! sizled heraon within B0 deys from the dete of raceipt of the said nofices.
Since, tha Borrowars / Firm, the Modgagors and thi Guarantor [above mantionad hames) having
failed to repay the amount mentioned in the above said demand notices, the Authorized Officer
undar Sactian 1304) of Ihe Act had taken symbalic possession of tha sacured assels described in
ihe Possession Notice deted 28 05.2025, Further, the said symaolic possession nolice was duly
pubishedin The Finencial Expressand Cainik Pratahiksl on 022062025,
Tor comgly with the prepesition kald down by the Hon'tle High Gourt of Judicatire at Hyderabad
for the Slale of Telangana and the State of Andhra Pradesh, in Wit Pefifion No, 2155 of 2018, yeu
allare hereby given a lastand final opporiunsdy to redesrm and reclaim e secumd assets, which
are in possession of the secwed credior, within 30 days from fhe recaipt of this nabice, by
discharging he liability of Rs. 7,22,921.83 [Rupees Seven Crores Twenty Two Lakhs Nine
Hundred Twenty One  And Paise Elghty Theee Only) a5 on 30.09.2024, plus subseguent
inkzresl cosls and expanseas in full, [@iling which e sale nofice under the Actwill be pubishad in
the newspaper spacifying one of the following medes mentioned below, to-sell the secured
assets; L By obleining quotstions from the persans dealing with similer secured assels or
atherwise interasted in buying assals; or i By inviling fenders from the public; or &l By halding
pubdc auction including through e-auckion mode; or iv, By private freaty,
A5 per Seclion 13(3) of the Act, you ara enfiled o redeem the secured Assets al any bme betora
the date of publication of zale notice in Newspapers, failing which your Right I redeam the
martgaged property &s per Sechon 148) of the Act shall stand extmguishad

16. | Process email id to submit EOI vgipharma.ibc@gmail.com {Details of security assols)
Details of the corporate debtor’s . . .
17. registration status as MSME Details not available. En_ Description of Inmovable Property .I_I:::E'd?:w
Important Notes:
1. This Form G is being published as an addendum to the 2nd Form G published on All the part and parced of Residential Flai being Flat No, 14 on-ihe 18t
May 15, 2025, and with consent of the COC, to extend timelines for submission Nooe adraasuning 365 Sg. FL Bult Up araa, “A° Wing infha buildng Mo
of EQI and other consequential actions. Existing applicants are not required to ‘G0 known as "CHINTAMANI CO- OPERATIVE HOUSING SOCIETY]  Sri Ganesh
submit Fresh EOI. , _ , LIMITED" in the complax known a5 " APNANAGAR " Situated onthe NA|  Suresh
2. This Form G and the timelines/terms mentioned herein are subject to approval 1. |Land bearing plot No 2, 3, 4. 5, & & & admeasuring 3756.50 Sq Ms of  Shirke &
of extension of tenure of Corporate Insolvency Resolution Process of the : Jillage Nilaiione ".alrh;é I.:.ﬁﬁ'ﬁ: IEIiE"riI::I i, il iy Ih-e Regisirafion| 5S¢ B
Corporate Debtor by Hon’ble NCLT i b ok y < ey shan
P y Kshitiz G:ﬁ; Districd of Thapa. Boundanes: Morth | Suresy Mo. T, South ; Sursay Mo, Seresh Shirke
Date: June 25, 2025 Registration Number: IBBI/IPA-002/IP-N00721/2018-2019/12140 10, East. Surviy Mo. 9, West . & Foel Road
Place: Mumbai AFA Valid Till: December 31, 2025 CERSAI Security Interest |0 -400004170404

Resolution Professional of V.G.l. Pharma Private Limited

Address & email id registered with IBBI:

F-52, First Floor, Centrium Mall, Lokhandwala Township Akurli Road,
Kandivali East, Mumbai - 400101

Email Address- kshitiz.ca@gmail.com

Process specific email id for correspondence: vgipharma.ibc@gmail.com

This is withoul prefudics b any olher rghls avaflable (o the secured credilor unger the subed
At or any other [zw in force

Thanking You.

Sdi-

Canara Bank, Authorised C’”‘E‘l

L&T Finance Limited

(formerly known as L&T Finance Holdings Limited)
Registered Office: L&T Finance Limited, Brindavan Building
Plot No. 177, Kalina, CST Road, Near Mercedes Showroom
Santacruz (East), Mumbai 400 098

CIN No.: L67120MH2008PLC181833

Branch office: Mumbai

@ L&T Finance

POSSESSION NOTICE
[Rule-8(1)]
Whereasthe undersigned being the authorized officer of L&T Finance Limited (Erstwhile, L&T Finance Holdings Ltd), under the Securitizationand Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002, and in exercise of powers conferred by Section 13(12) of the said Act read with [rule 3] of the
Security Interest (Enforcement)Rules, 2002 issued a demand notices calling upon the Borrower/ Co-borrowers and Guarantorsto repay the amount mentionedin
the demand notice appended below within 60 days from the date of receipt of the said notice together with further interest and other charges from the date of
demand notice till payment/realization. The Borrower/ Co-Borrowers/ Guarantors having failed to repay the amount, notice is hereby given to the Borrower/ Co-
Borrowers/ Guarantors and publicin general that the undersigned has taken possession of the property described herein under in exercise of powers conferred
on him/herunder Section 13 of the said Act read with rule 8 of the said Rules on this notice.

Demand Notice

the date of demand notice till payment/realization.

Date: 25.06.2025
Place: Mumbai

epaper.financiaiexpress.-mn‘. .

Loan Borrower/s/ Date and Type
Account | Co-borrower/s & Description of the Mortgaged Properties Outstanding of Possession
Number | Guarantors Name Date Amount (3) Taken

H030380312 1. Nitin Sanjay Palkar | All That Piece And Parcel Flat No. 2406, Admeasuring 430.55 Square | 08.11.2024 |Rs. 53,69,431.88/- 19.06.2025

22105451 As Borrower And Feet And Exclusive Balcony Area 96.85 Sq.ft., On 24th Floor, Building As on 04-11-2024 Physical

/ 2. Srushti Nitin No. 02, Bluebell, Situated At “Regency Anantam”, Survey No. 101/3A, Possession
Palkar 3B, 3C, 3D, 47/1, 44/2, 49/1, 50/1, 50/2, 50/5, 51/2A, 97, 52/2, 51/4, 48 At

H030380312 Davdi, Dombivali—421 203

22105451L

The Borrower/ Co-borrowers/ Guarantors in particular and public in general is hereby cautioned not to deal with the pfoperty and any dealing in the property
would be subject to the charge of L&T Finance Limited for an amount mentioned in the demand notice together with further interest and other charges from

Sd/-
Authorized Officer
For L&T FINANCE LIMITED
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Maharaseira Stosa Elecricity Transmission Co. Ly,

MSETCL invites online bids (e-Tender) from reputed and registered contractors on Mahatransco
e-Tendering Website https://srmetender.mahatransco.in/ forthe following Tender specification.

e-TENDER NOTICE
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PUBLIC NOTICE
In the Court of S.V. Salvi, Civil Judge Jr. Division, Panvel,
Dist-Raigad, Maharashtra
(Publication Notice Under Order 5 Rule 20 of CPC)
Case No.: RGS 93/2022 Exh.23/K
Filing No.: MHRG0S-009062-2022 N.D.05/07/2025
Tarun Kumar Jayantilal Shah
Vs.
Hirji Parbat Gada
(Suit filed under Order 39 Rule 1 of CPC for grant of injunction)

Notice To:

Mr. Hirji Parbat Gada,

R/o Flat No. E-402, Building Nos. 2-3-4, Manish Garden,
J.P. Road, Andheri (W), Mumbai - 400053

Whereas it has been proved to the satisfaction of the Court that
the defendant/respondent above named cannot be served in the
ordinary way of service. Hence, this proclamation under Order 5
Rule 20 CPC is hereby issued against him and he should appear
personally or through his counsel on 05-07-2025 at 10:30 a.m.
Take notice that, in default of his appearance on the day before
mentioned, the above said case will be heard and determined
in his absence.
Given under my hand and seal of the Court, this 06-06-2025
Assistant Superintendent,
Civil Court, Jr. Division, Panvel
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S/dn Mahad under EHV (O&M) Dn Mahad for FY 2025-26.
Tender Fee Rs. 500/-+GST

RFX Description Esti. cost
Tend-8/25-26 |Annual Maintenance contract for attending emergency| Limited to - Le .
7000036808 | breakdown, planned maintenance activities and restoration of | Rs. 100.00 AT it sHfor e i W ST HGHE e i
Collapsed Tower of EHV Lines under EHV Lines Maintenance| Lakhs TN S o TG ¢ 2:00 A1, T A ST 30T Sl e syepseat
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EMD 1% of estimated cost. Submission of bids from 24.06.2025 to 09.07.2025 up to 11:00 hrs,
Opening date:-09.07.2025 @ 11:30 Hrs. For further details visit our website
https://srmetender.mahatransco.in/ Contact Person: The Executive Engineer (Adm) Tel No. 022-
27459625, Mob. No. 9167026131 E-mail ID se7200@mahatransco.in

SUPERINTENDING ENGINEER

Sd/-
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Regd. Office: HDFC Bank Ltd, HDFC Bank House, Senapati Bapat Marg,

Lower Parel (W), Mumbai 400013, Add: HDFC BANK Ltd; 7th Floor, Fidvi
Tower, Mount Road, Sadar, Nagpur- 440001

L} HDFC BANK

I OSSESSION NOTICE (U/s. Rule 8 (1) - for immovable property) I

The undersigned being the Authorized Officer of HDFC Bank Ltd. under the provisions of the Securitisation and
Reconstruction of Financials Assets and Enforcement of Security Interest Act,2002 and in exercise of powers conferred
under Sec.13(12) read with rule 9 of the Security Interest (Enforcement) Rules, 2002 issued demand notices calling upon
the respective borrower/Co-borrower mentioned hereunder to repay the amount mentioned in the respective notice
U/s.13(2) of the said Act within a period of 60 days.

The respective borrower having failed to repay the said amount, notice is hereby given to the borrower/Co-borrower and
public in general that the undersigned has taken Symbolic possession of the property described herein below in exercise
of powers conferred on me under Sec.13(4) of the said Act read with Rule 9 of the said Rules.

The respective borrowers in particular and public in general are hereby cautioned not to deal with the said property and any
dealing with this property will be subject to the charge of the HDFC Bank Ltd. for the respective amount mentioned herein
below along with interest thereon at contracted rate.

Phoenix Arc Private Limited

REGISTERED OFFICE: 3rd Floor | Wallace Towers (earlier known as Shiv PoSSESSIoN
Building) | 139/140/B/1 | Crossing of Sahar Road and Western Express "0TIGE
Highway | Vile Parle (E), Mumbai - 400 057

Whereas, the Authorized Officer of Phoenix ARC Private Limited (acting as trustee of Phoenix Trust FY20-21) (Phoenix) under the securiti-
zation and reconstruction of financial assets and enforcement of security interest act, 2002 and in exercise of the powers conferred under section
13(2) read with rule 3 of the security interest (enforcement) rules, 2002 issued demand notices to the borrowers, co-borrowers, guarantors as
detailed hereunder, calling upon the respective borrowers, co-borrowers, guarantors to repay the amount mentioned in the said notices within 60
(sixty) days from the date of receipt of the same. The said borrowers, co-borrowers, guarantors having failed to repay the amount, notice is here-
by given to the borrowers, co-borrowers, guarantors and public in general that the authorized officer of the company has taken possession of the
property described hereunder in exercise of powers conferred on him under section 13(4) of the said act r/w rule 8 of the said rules on the dates
mentioned along with. The borrowers, co-borrowers, guarantors in particular and public in general are hereby cautioned not to deal with the prop-
erties and any dealings with the properties will be subject to the charge of Phoenix for the amount specified therein with future interest, costs and
charges from the respective dates.

Details of the borrowers, co-borrowers, guarantors, properties mortgaged, name of the trust, outstanding dues, demand notices sent under sec-
tion 13(2) and amounts claimed there under are given as under:

\s Phoenix ARC

1. Demand notice date

Sl. Name and Address of the borrower, 2. Date of Symbolic/Physical P

Details of the securities

FORM G
INVITATION FOR EXPRESSION OF INTEREST
(First Addendum to extend timelines of Form G Puhllshed on May 15, 2025)
‘V.G.l PHARMA PRIVATE LIMITE
OPERATING IN PHARMACEUTICAL MANUFACTURING IN AK[]LA MAHARASHTRA
(Under sub-regulation (1) of Regulation 36A of the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
RELEVANT PARTICULARS
V.G.lI Pharma Private Limited
PAN: AADCV6940J
CIN: U24200MH2011PTC218263

5 |Address of the registered office Plot No. J-8, Phase 3, MIDC Akola,
* | (as per MCA records) Maharashtra — 444104.

3. | URL of website NA

4. | Details of place where majority of | Plot No. J-8, Phase 3, MIDC Akola,
* | fixed assets are located Maharashtra — 444104.

5 Installed capacity of main products | Not Available since the Company is not
* |/ services in operations since 2021.

1 Name of the corporate debtor
* | along with PAN / CIN / LLP No.

No. Co-Borrower, Loan account No., Loan amount A A RS

1) Demand Notice Date 18- 01 2019

1. | AMIT HARIBHAUJI KENDE (S/D/W Of Haribhauji Kende) Near | ALL THAT PIECE AND

Quantity and value of main

6. |products / services sold in last As per information available, Company

is not in operations since 2021.

Details of secured/

Name of Borrowers

hypothetical asset of which & co-borrowers

Sec 13(2)
Notice Date &

Notice Amount

Gujari Bazar Ambada Tq Morshi Amravati Amravati Maharashtra PARCEL OF MORT-

financial year

2) Date of Phyiscal P
21-06-2025

Number of employees / workmen

Nil as per the information available.

Symbolic possession taken

Loan No. (02578020000274 & [RECENT AND DECENT 19/11/2024
8670268 Through it's Partners. VIDARBHA PLAZA, PANCHASHIL ROAD, | And Amount of
Allthe piece & parcel of SHOP NO. [NR- CENTRAL BANK OF INDIA, JAISTAMBH SQUAR , MOFISAL Rs.

PLOT, AMRAVATI. 444601. 23,04,670.93/-
1,2 AND 3 ON GROUND FLOOR AS ON
CONSTRUCTED ON NAZUL PLOT [SUNIL RAJENDRA MALPANI

RIDDHI SIDDHI, ANNALAL NAGAR, H. V. NAGAR. RAJAPETH, | _13/11/2024
NO.1/12, SHEET NO. 56-D, WARD | Av AvATI 444605 Date of
NO. 43, VIDHARBHA PLAZA,, AT \pRAMOD DEOKISANJI MUNDHADA , Symbolic
MUFFISAL PLOT, PANCHSHIL|NEAR OLD COTTON MARKET, BACHHRAJ PLOT, possession
ROAD MOFISIL, NR. CENTRAL|AMRAVATI, 444601 20/06/2025
BANK OF INDIA, JAISTAMBH |PRAMOD DEOKISANJI MUNDHADA ,
SQUAR AMRAVATI, PIN 444606 |MARWADI PURA , AT POST UDKHED, TALUKA MOESHI, DIST

AMRAVATI. 444905
Loan No. 66100673 & 81329654 |ASHOK KANNIYALAL KASHANI, & 23/12/2024 And

SUNDAR KANNIYALAL KASHANI, Amount of

Allthe piece & parcel of SHOP NO.
21 AND 22 Op,\?rcF?ROSTS F?_OOF? C/0 THAWAR CHANDUMAL METHANNI, RAM LAXIMAN Rs.

KHATRI COMPLEX. COTTON [RESIDENCY FLAT NO 103, 104, SINDHI CHOWK MARKET, 10,39,040.23/-

MARKET , CONSTRUCTED ON |AMRAVATI. 444601. /S ON
MAUJE -GAOTHAN, SHEET NO
57-D, PLOT NO 3/3 AND 6/2,
AMRAVATI. TQ. DIST AMRAVATI
444606.

18/12/2024
Date of

Symbolic
possession

20/06/2025

Sd/-
Authorised Officer For HDFC Bank Ltd.

Place: Nagpur
Date: 20/06/2025

& CAPITAL INDIA HOME LOANS LIMITED

CAPITAL INDIA Registered Address : 701, 7th Floor, Aggarwal Corporate Tower, Plot No. 23, District
Home Loan Centre, Rajendra Place, New Delhi - 110008. CIN: U65990DL2017PLC322041

SALE NOTICGE FOR SALE OF IMMOVABLE PROPERTIES

Auction Sale Notice for Sale of Immovable Asset(s) under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with
provision to rule 8(6) of the Security Interest (Enforcement) Rules, 2002

Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s)
that the below described immovable properties mortgaged/charged to the Secured Creditor, the
possession of which has been taken by the Authorised Officer of Capital India Home Loans Limited
/Secured Creditor, will be sold on “As is where is”, “As is what is”, and “Whatever there is” on the
date and time mentioned herein below, for recovery of the dues mentioned herein below and further
interest and other expenses thereon till the date of realization, due to Secured Creditor from the
Borrowers and Guarantor(s) mentioned herein below. The reserve price, Earnest Money Deposit
(EMD) and last date of EMD depositis also mentioned herein below:

Name of Borrower/ . : Date &

%%:r:rr:?uvrl(esr)/ Description of the immovable property Aﬂ]“;m":;"gn E%mt Zuun::: l::
1. Chandrashil | All that piece and parcel of R.C.C Superstructre

Khobragade | Comprising of Residential Apartment No.306,

S/o Balakdas | Covering Super Built Up Area Admeasuring

Khobragade | 86.400 Sq.Mt. Situated On Third Floor of The 3 25-07-2025
2 Bhagwati Bulinding Named And Styled As “Tejomaya| 26,40,956/- | 719,53, 000-| " ¢
.Bhagwati " X 19,00,500F &

.| Astral” To Be Constructed On Plot of Land| ason 195,300~ | 1.30 PM
Chandrashil | ) measuring 2066.00 Sq Mt.Bearing Khasra| 09-09-2024 |~
:I.ltobragade No.271 of Mouza Wanadongri T.S. No.46
i

Together With 1.754% Undivided Share And
Intrest In The Said Plot of Land Situated At
Wanadongri Tahsil.Hingna, Dist. Nagpur-
440023 Within The Limits of Nagar Parishad,
Wanadongri Together With All Rights
(Including But Not Limited To Rights To Use
And Occupy Common Areas, Facilities,
Amenities, Development Rights Etc. (As
Applicable), And All Furniture, Fixtures,
Fittings, And Things Attached Thereto, Which
Is Bounded as Under: East: Mouza Wanadongri
Shiv, West: Khasra No.272, North: Khasra
No.270, South: Shiv Dhura

Date & Time of On-Site Inspection of Property : 12th & 13th July 2025
For detailed terms and conditions of the sale, please refer to the link provided in Capital India
Home Loans Limited/ Secured Creditor’s website i.e. hitps://www.bankauctions.in

The intending bidder can also contact: Sandeep Shivaji Kamble, Mobile.: 9322572949/
8600200088

SALE NOTICE TO BORROWER/GAURANTORS
The above shall be treated as Notice U/r. 9(1) read with 8(6) of Security Interest (Enforcement)
Rules, 2002, to the Obligants to pay the same within 30 days from the date of publication.

Sd/-
Date : 25.06.2025 Authorized Officer

Place : Maharashtra

Capital India Home Loans Limited

- 74 Repco Home Finance Limited

AMRAVATI BRANCH: Plot No.666, 1st Floor, Satyadev Rathi Nagar,
VMV College Road, Amravati - 444 603

POSSESSION NOTICE JiEiutCae::0)

Whereas the undersigned being Authorised Officer of Repco Home Finance Limited under the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
and in exercise of powers conferred under section 13(12) read with rule 9 of the Security Interest
(Enforcement) Rules, 2002 issued a Demand Notice dated 28.02.2025 calling upon the Borrower:
Ms.Neha Ashok Prajapati, D/o. Mr. Ashok Prajapati, Behind Hotel Dream World, Nr. Ramteke House
Saturna, Amravati - 444605. Also at, Indoor Outdoor, Crystal Plaza, Nr.BJP Office, Rajapeth,
Amravati - 444601. Also at, Flat No.201, Amarsukh Enclave, (Wing -B) Standing On Plot No.79,
Sr.No.14/2, Mouje Jewad, Pragane Badnera, Amaravati - 444601. Co-Borrower: Mr.Ashok
Lakshminarayan Prajapati, S/o.Mr.Laxminarayan Prajapati, Behind Hotel Dream World, Nr.
Ramteke House Saturna, Amravati - 444605. Also at, Tarun Construction Company, 31-A, Ground
Floor, Gulshan Tower, Nr.Panchsheel Talkies Jaistambh, Amravati-444601. Also at, Flat No.201,
Amarsukh Enclave, (Wing -B) Standing On Plot No.79, Sr.No.14/2, Mouje Jewad, Pragane Badnera,
Amaravati-444601 to repay the amount mentioned in the notice vide Loan Account Nos.
2211870000402 & 2211820000604 being 311,77,562/- & X 7,18,973/- respectively with further
interest from 11.02.2025 onwards and other costs thereon within 60 days from the date of receipt of

Rules, 2002

homefirst

GAGED PROPERTY OF
House No 1103 Plot No
1027 Grampanchayat
Ambada Tal/ Morshi Dist/
Amravati 444905 Amravati
Amravati Maharashtra

(India)-444905. HARIBHAU PAIKAJI KENDE (S/D/W Of Paikaji
Kende) Near Gujari Bazar Ambada Tq Morshi, Amravati Amravati,
Maharashtra,(India)-444905

Loan Account Number: LXAMR00316-170041695

Loan Amount Sanctioned: Rs. 1561127/- (Rupees Fifteen Lakh Sixty
One Thousand One Hundred & Twenty Seven Only)
PLACE: AMRAVATI

DATE: 25.06.2025

3) Amount due in Rs. 1663971
(Rupees Sixteen Lakh Sixty Three
Thousand Nine Hundred & Seventy One
Only) Due And Payable As Of]
18-01-2019 With Applicable Interest
From 19-01-2019 Until Payment In Full.”

AUTHORISED OFFICER
FOR PHOENIX ARC PRIVATE LIMITED, (TRUSTEE OF PHOENIX TRUST FY20-21)

mwlmﬂm ADITYA BIRLA HOUSING FINANCE LIMITED

CAPITAL| Registered Office- Indian Rayon Compound, Veraval, Gujarat — 362266
Branch Office- G-Corp Tech Park, 8th floor, Kasar Wadavali, Ghodbunder Road, Thane, MH-400601

DEMAND NOTICE (under Rule 3 (1) of Security Interest (Enforcement) Rules, 2002)

Substituted Service Of Notice U/S.13 (2) Of Securitisation And Reconstruction Of Financial Assets And Enforcement Of Security Interest Act, 2002.
Notice is hereby given to the borrowers as mentioned below that since they have defaulted in repayment of the Credit facility availed by them from
Aditya Birla Housing Finance Limited (ABHFL), their loan accounts have been classified as Non-Performing Assets in the books of the
Company as per RBI guidelines thereto. Thereafter, ABHFL has issued demand notices under section 13(2) of the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (SARFAESI Act) on the last known addresses of the said bor-
rowers thereby calling upon and demanding from them to repay the entire outstanding amount together with further interest at thecontractual rate
on the aforesaid amount and incidental expenses, cost, charges etc. as stated in the said demand notices. However, the demand notice is also
being served by way of publication, as per Rule 3 of the Security Interest (Enforcement) Rules, 2002 (SARFAESI Rules):

The details as available can be sought by
sending an email on vgipharma.ibc@
gmail.com and / or Virtual Data Room
in accordance with the provisions of the
Code and Regulations made thereunder.

Further details including last

g, |available financial statements (with
* | schedules) of two years, lists of

creditors are available at URL:

The detailed invitation for expression
of interest which shall include the
eligibility for resolution applicants
under Sec 25(2)(h) of the Code can
be sought by sending an email on
vgipharma.ibc@gmail.com

Eligibility for resolution applicants
9. | under section 25(2)(h) of the Code
is available at URL:

10 Last date for receipt of expression

of interest July 10, 2025

1 Date of issue of provisional list of

prospective resolution applicants July 13, 2025

12, |Last date for submission of
* | objections to provisional list

13 Date of issue of final list of
" | prospective resolution applicants

Date of issue of information

14 memorandum, evaluation matrix
* | and request for resolution plans to

prospective resolution applicants

Last date for
resolution plans

July 18, 2025

July 21, 2025

July 24, 2025

submission  of August 23, 2025

16. | Process email id to submit EOI vgipharma.ibc@gmail.com

|| Loan Account No, LNAMROHL-01220114271 & LNAMROHL-01220
DESCRIPTION OF IMMOVABLE PROPERTY)PROPERTIES MORTGAGED: All That Piece And Parcel Of Plot No. 21, Admeasuring 213.94 Sq.
Mtrs. (2302 Sq. Ft. ) And House Constructed Thereon, Out Of Field Survey No. 41/A Situated At Mouje — Peth Amravati, Pragane - Badnera, ( As
Per Old Sale Deed Survey No 41 & Mouje — Rajapeth ) Tehsil & District. Amravati, Within The Limits Of Amravati Municipal Corporation, Amravati,
Maharashtra, And Bounded As: East: House Of Ugale, West: 15 Ft Road, North: Road, South: Service Galli.
We hereby call upon the borrower stated herein to pay us within 60 days from the date of this notice, the outstanding amount (s)together with fur-
ther interest thereon plus cost, charges, expenses, etc. thereto failing which we shall be at liberty to enforce the security interest including but not
limited to taking possaession of and selling the secured asset entirely at your risk as to the cost and consequences.
Please note that as per section 13(13) of the SARFAESI Act, all of you are prohibited from transferring by way of sale, lease orotherwise, the afore-
said secured assets without prior written consent of the Company. Any contravention of the said section by you shall invoke the penal provisions as
laid down under section 29 of the SARFAESI Act and / or any other legal provision in this regard.
Please note that as per sub-section (8) of section 13 of the Act, if the dues of ABHFL together with all costs, charges and expenses incurred by
ABHFL are tendered to ABHFL at any time before the date fixed for sale or transfer, the secured asset shall not be sold or transferred by ABHFL,
and no further step shall be taken by ABHFL or transfer or sale of that secured asset.
Date: 25.06.2025
Place: NAGPUR

Sd/- Authorised Officer
(Aditya Birla Housing Finance Limited)

BAJAJ FINANCE LIMITED E

Registered Office: Bajaj Finance Limited, C/o Bajaj Auto Limited Complex Mumbai Pune Road Akurdi Pune 411035 =]
Branch Office: Bajaj Finance Limited, Riaan House, 3rd 4th Floor, MPL H No 247/0-3, Ward No 65, Mouza Sitabuldi, LIC Square Mohan Nagar Kingsway, Nagpur

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

(As per Appendix IV read with rule 8(1) of the Security Interest Enforcement Rules, 2002)
Whereas, the undersigned being the Authorized Officer of Bajaj Finance Limited (BFL) under the provisions of the Securitisation and Reconstruction of
Financials Assets and Enforcement of Security Interest Act,2002 and in exercise of powers conferred under Sec.13(12) read with Rule 3 of the Security Interest
(Enforcement) Rules, 2002 issued demand by registered post (“Notice”) calling upon the Borrowers/Co-borrowers mentioned hereunder to repay the amount
mentioned in the notice U/s.13(2) of the said Act withina period of 60 days from the date of receipt of the said notice.
The Borrowers/Mortgagors/Guarantors named below having failed to repay the said amount, notice is hereby given to the Borrowers/Mortgagors/Guarantors
and public in general that the undersigned has taken Sy icF of the property described herein below in exercise of powers conferred on me under
Sec.13(4) of the said Act read with Rule 8 of the Security Interest (Enforcement) Rules, 2002.
The borrowers in particular and public in general are hereby cautioned not to deal with the said property and any dealing with this property will be subject to the
charge of the Bajaj Finance Limited for the amount mentioned herein below along with interest thereon at contracted rate.
The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets.
Date of Notice U/s.13(2) and

U/s.13(2) Notice Amount and
Date of Possession

FINSETW

Loan Account No./Name of the Borrower(s)
Mortgagor(s)Guarantor(s)

Description of Secured
Immovable Property

SPPI/P406PBL10640397

Sara Enterprises thrits Prop. Ashish Angoli Shende

R/o. H No 1313 Shivaji Nagar Ward No 5 Wadi Nagpur MH- 440023
Contact- 7709860675, Email id: ashishshende8446@gmail.com
Also at, R/o. Mouza Kondhali Mouza No. 47, P.H. No. 63, Ward No.
01, Grampanchayat Malmatta No. 01, House No.5/2 Second Floor
Room No.5, Grampanchayat Kondhali Tah.Katol Dist. Nagpur
Maharashtra 441302 Also at,R/0. Mouza Kondhali Mouza No. 47,
P.H. No. 63 Ward No. 01 Grampanchayat Malmatta No. 01, House

All the piece and parcel of 1. At Mouza Kondhali Mouza No. 47,
P.H. No. 63, Ward No. 01, Grampanchayat Malmatta No. 01,
House No.5/2 Second Floor Room No.5, Grampanchayat
Kondhali Tah.Katol Dist. Nagpur Maharashtra 441302 (Area adm.
150 Sq.Ft.) 2. At Mouza Kondhali Mouza No. 47, P.H. No. 63 Ward
No. 01 Grampanchayat Malmatta No. 01, House No. 5/1 Second
Floor Room No.6, Grampanchayat Kondhali Tah.Katol Dist.
Nagpur Maharashtra441302 (Areaadm. 150 Sq.Ft.)

3. At Mouza Kondhali Mouza No. 47, P.H. No. 63 Ward No. 01
Grampanchayat Malmatta No. 01, House No. 5/3 Second Floor

18.02.2025
&

Rs. 34,10,563.15
(Rupees Thirty Four
Lakhs Ten
Thousand Five
Hundred Sixty
Three and Fifteen

No. 5/1  Second Floor Room No.6, Grampanchayat Kondhali | Room No.7, Grampanchayat Kondhali Tah. Katol Dist. Nagpur Paisa Only
Tah.Katol Dist. Nagpur Maharashtra 441302 Maharashtra 441302 (Areaadm. 150 Sq.Ft.)
Also at, R/o. Mouza Kondhali Mouza No. 47, P.H. No. 63 Ward No. | 4. At Mouza Kondhali Mouza No. 47, P.H. No. 63 Ward No. 01 POSSESSION

Grampanchayat Malmatta No. 01, House No. 5/4 Second Floor
Room No.8, Grampanchayat Kondhali Tah.Katol Dist. Nagpur
Maharashtra 441302 (Area adm. 150 Sq.Ft.) along with
proportionate share in common areas. Boundaries: Room No. 5
bounded as: On East- By Room No. 6, On West- By Jina,_On
North- By Remaining Land of Portion, On South- By Room No.4.
Room No. 6 bounded as: On East- By Room No. 7, On West- By
Room No.5, On North- By Road, On South- By Room No.3.

Room No. 7 bounded as: On East- By Room No. 8, On West- By
Room No.6, On North- By Road, On South- By Room No.4.

Room No. 8 bounded as: On East- By Jina, On West- By Room
No.7, 0n North- By Road; On South- By Room No.1

01 Grampanchayat Malmatta No. 01, House No. 5/3 Second Floor DATE: 19.06.2025
Room No.7, Grampanchayat Kondhali Tah.Katol Dist. Nagpur
Maharashtra 441302

Also at, R/0. Mouza Kondhali Mouza No. 47, PH. No. 63 Ward No.
01 Grampanchayat Malmatta No. 01, House No. 5/4 Second Floor
Room No.8, Grampanchayat Kondhali Tah.Katol Dist. Nagpur
Maharashtra 441302

2. Pinki Ashish Shende S/o0 Jojap Saloman

3.Ashish Angoli Shende S/o Angoli Gaurishankar Shende

R/o. Plot No 10 Dodi Layout Sai Nagar Dabha Wadi Hingana
Nagpur Maharashtra 440023 , Contact- 7709860675/9022273037

Date : 20.06.2025
Place : Katol

For M/s Bajaj Finance Limited
Authorised Officer

CIN: L65990MH2010PLC240703,

SI. Name and Address Borrower/ Co-Borrower and Guarantor / Date of | Amount due as per Details of the corporate debtor's

e Co-Guarantor & Loan A/C No. NPA Date DNegnifcr;d Dema:g g:.'fe fas 17 | registration status a6 MSME Details not available.
1. MR. PRAMOD LAXMANRAO KHOLKUTE Plot No 21, Part Field Survey No 41, Mouje| 01.06.2025 |18.06.2025|  Rs.26,16,667/- Important Notes: . )

1 Rajapeth Pragane, Badnera Taluka And Dist Amravati, Near Nawathe Railway Crossing Old notice | (Rupees Twenty Six 1. "\I;Ihls ’:g”goc;és be?g .’zﬁb“Shed ?sfa‘r;]adéi(e)rédlim totthedzlnd ﬁprm(f;publtl)sh_ed_on
Amrawati, Maharashtra, India-444601 2. MRS. MEGHA PRAMODRAO KHOLKUTE Plot No dated Lakh Sixteen o L0l and other comsecumetr] Setons. Bxistine aoolicants o mt aouired 10
21, Part Field Survey No 41, Mouje Rajapeth Pragane, Badnera Taluka And Dist Amravati, Near 12.04.2023|  Thousand Six bt e oy onsea : 9 app a
Nawathe Railway C_rossing Amrawati, Mahargshtra_, India-444601 3. M/S AMISHA KIRANA. withdrawn. | Hundred Sixty 2. This Form G and the timelines/terms mentioned herein are subject to approval
Plot No 21, Part Field Survey No 41, Mouje Rajapeth Pragane, Badnera Taluka And Dist This | Seven Only) by way of extension of tenure of Corporate Insolvency Resolution Process of the
Amravati, Near Nawathe Railway Crossing Amrawati, Maharashtra, India-444601 publication | of outstanding prin- Corporate Debtor by Hon’ble NCLT Sd/-
4. MR. PRAMOD LAXMANRAO KHOLKUTE Deshpande Plot, Chakradhar Nagar, Sri Nagar, to be cipal, arrears Kshitiz Gupta
Amravati, Maharashtra, 444601 5. MRS. MEGHA PRAMODRAO KHOLKUTE Deshpande treated as (including accrued Date: June 25, 2025 Registration Number: IBBI/IPA-002/IP-N00721/2018-2019/12140
Plot, Chakradhar Nagar, Sri Nagar, Amravati, Maharashtra, 444601 6. M/S AMISHA KIRANA Effective | |ate charges) and Place: Mumbai AFA Valid Till: December 31, 2025
Deshpande Plot, Chakradhar Nagar, Sri Nagar, Amravati, Maharashtra, 444601 7. MEGHA notice. interest il Resolution Professional of V.G.I. Pharma Private Limited
PRAMODRAO KHOLKUTE Near Gopal Krushna Mangal Karyalay Deshpade Wadi, 06.06.2025 Address & email id registered with IBBI:
Chakradhar Nagar, H.V.P.M, H.V. Nagar Amarvati, Maharashtra-444605 o F-52, First Floor, Centrium Mall, Lokhandwala Township Akurli Road,

114272 Kandivali East, Mumbai - 400101

Email Address- kshitiz.ca@gmail.com
Process specific email id for correspondence: vgipharma.ibc@gmail.com

TATA CAPITAL HOUSING FINANCE LTD.
Regd. Office: 11th Floor, Tower A, Peninsula Business Park,
Ganpatrao Kadam Marg, Lower Parel, Mumbai — 400013.
CIN No. U67190MH2008PLC187552.

Contact No. (022) 61827414, (022) 61827375

POSSESSION NOTICE

(As per Appendix IV read with rule 8(1) of the Security Interest
Enforcement Rules, 2002)

Whereas, the undersigned being the Authorized Officer of the TATA Capital
Housing Finance Limited., under the Securitization and Reconstruction of|
Financial Assets and Enforcement of Security Interest Act, 2002 and in
exercise of powers conferred under section 13(2) read with rule 9 of the
Security Interest (Enforcement) Rules, 2002, issued a demand notice as
mentioned below, calling upon the borrowers to repay the amount
mentioned in the notice within 60 days from the date of the said notice.

The borrower, having failed to repay the amount, notice is hereby given to
the borrower, in particular and the public, in general, that the Court
Commissioner officer, has taken physical possession of the property
described herein as per Hon'ble Chief Judicial Magistrate, Akola orders in
exercise of powers on him of the said act and handed over to the
undersigned Authorised officer.

The borrower's attention is invited to provisions of sub- section (8) of
Section 13 of the Act, in respect of time available, to redeem the secured
assets.

The borrower, in particular, and the public in general, are hereby cautioned
not to deal with the property and any dealings with the property will be
subject to the charge of the TATA Capital Housing Finance Limited, for an
amount referred to below along with interest thereon and penal interest,
charges, costs etc.

w

Loan Name of Obligor(s)/ Amount as per Date of
Account | Legal Heir(s)/Legal Demand Notice Physical
Representative(s) Possession
Order Dated
TCHHLO0671|MR. SACHIN KISHOR| As on 09-10-2024 an Date of
0001000830 CHAVHAN & MRS. amount of Rs. Physical
04 & VAISHALI SACHIN | ¢ 49 364/- (Rupees Possession
TCHINO671 CHAVHAN e ! 20.06.2025
0001000835 Six Lakh Forty Nine
Order Dated
78 Thousand Three 01.04.2025
Hundred and Sixty Case No.
Four Only) 258/2025

Description of Secured Assets/Immovable Properties : - Schedule —A
Western Side of Plot No. 4 measuring about 132 Sq. Mtrs. Out of F. S. No.
133/A-B of Mauje Gudadhi converted to residential use as per order of SDO,
Akola Vide RC No. NAP-34/Gurdhi/6/1994-95 of Dt. 30.09.1994, situated
within the limits of M.C. Akola, Tq. & Dist. Akola, Plot no. 4 part is bounded
by: East : Part of Plot No. 4, West : Layout of Tahod, North : Road, South :
PlotNo. 1.

TCHHF0671| MR. RAVINDRA | As on 05-11-2024 an Date of

0001000904 | VRUJLAL SAYANI & amount of Rs. Physical
18 & MRS. REKHA 20,10,616/- (Rupees | Possession
TCI}IIN(%GN‘] RAVINDRA SAYANI &|  Twenty Lakh Ten 20.06.2025
000 88 60 RAV'\IANRD-I-?I—II:\%ReﬁNI a Thousand Six Order Dated
i 29.03.2025

M/S. SHREE RAM Hundredoe:]T;J) Sixteen Cace No.

AGENCIES 257/2025

Description of Secured Assets/Immovable Properties : - Schedule —A
Flat No. A-5 of First Floor, having Built up area about 44.14 Sq. Mtrs. Along
with undivided proportionate share in land of an apartment known as “Shiv
Apartment” constructed on Plot No. 37, Nazul Plot No. 1+1/54 Sheet No. 75-
B measuring about 7916 Sq. Fts. Of Mouje Akola Tq. & Dist. Akola, situated
within the limits of M.C. Akola, Tq. & Dist. Akola.

Sd/-
Authorised Officer
For Tata Capital Housing Finance Limited

Home First Finance Company India Limited

Website: homefirstindia.com Phone No.: 180030008425 Email ID: loanfirst@homefirstindia.com

APPENDIX- IV-A [See proviso to rule 8 (6)]
SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6) of the Security Interest (Enforcement)

Notice is hereby given to the public in general and in particular to the Borrower (s) and Co-Borrower (s) as per column (ii) that the below described immovable properties as per column (iii) mortgaged/charged to the Secured Creditor, the physical
possession of which has been taken by the Authorised Officer of Home First Finance Company India Limited for realization of its dues plus interest as detailed hereunder and whereas consequent upon failure to repay the dues, the undersigned in exercise
of power conferred under Section 13(2) of the said Act proposes to realize dues by sale of the said property/ies and it will be sold on “As is where is”, “As is whatis”, and “Whatever there is” as described hereunder. The auction will be conducted “On Line”, for

the said notice. the recovery of amount due from Borrower (s) and Co-Borrower (s) as per column (i), due to Home First Finance Company India Limited.
The Borrower, Co-Borrower having failed to repay the amount, notice is hereby given to the borrower, .
co-borrower, and the public in general that the undersigned has taken possession of the property Sr. | Name PROPERTY ADDRESS Date of Demand Date of Market EMD Dateand | LastDate & Time |  Number of
described herein below in exercise of powers conferred on him under section 13(4) of the said Act No. | Borrower (s) and Demand Notice | Possession| Value Amount Time of of Submission Authorised
read with rule 9 of the said rules on this the 20" day of June 2025. Co-Borrower (s) Notice Amount Auction Of Emd & officer
The Borrower, Co-Borrower, and the public in general are hereby cautioned not to deal with the Documents
bR A e MU U S 1. | Vailanta Vinod Uke-, | Malmatta No. 1067, Total Area 90.51 Sq. Mt i.e. 974.00 Sq. Ft, situated at Mouza | 03112024 | 10.95,651 | 12-06-2025 | 1147800 | 114780 | 26072025 | 24072025 | 9689503304
amount of % 12,31,699)- & % 7,52,460/- respectively with further interest from 18.06.2025 onwards Krushna Vinod Ukey, Shrinagar, P. H. No. 37, with in the local limits of Gram Panchayat Shrinagar, Tah.- (11am-2pm) (upto 5pm)
and other costs thereon. Sakshi Vinod Uke Bhandara, Distt. Bhandara, Bhandara, Maharashtra 441924 Bounded by East-H/O.
We draw your attentions to Sec 13 (8) of the Securitisation Act as per which, no further steps shall be Vilas Raut, West-H/O. Manoj Uikey, North-20 feet wide road, South-H/O Hari Bhute
taken for transfer or sale of the secured asset, if the dues of the secured creditor together with all costs,
charges and expenses incurred by secured creditor are tendered by you at any ime before the date E-Auction Service Provider E-Auction Website/For Details, Alc No: for depositing Branch IFSC Name of
fixed for sale or transfer of the secured asset. Other terms & conditions EMD/other amount Code Beneficiary

‘ ! o Company Name : e-Procurement Technologies Ltd. (Auction Tiger). http://www.homefirstindia.com 912020036268117- UTIB0000395 Authorized Officer,
_AII_thgtp_\eceand parce\_oft_he land _swtuated within the limits of Amravati Munlmpal Corporatlonand wn_hln Help Line No .:079-35022160 / 149 / 182 https://homefirst.auctiontiger.net Home First Finance Company India Home First Finance
jurisdiction of Amravati City bearing fiel Survey.No.14/2 converted into Non-AgrlcuIturaI land vide Contact Person : Ram Sharma -8000023297 Limited - C India Limited
revenue case.No.NAP-34/ Jewad-24/1989-1990 order passed on 17.10.1989 therein layour converted ™~ ' e o ' . ompany India Limite
Plot.No.79 Total admeasuring 2990.99 Sq.ft 277.87 Sq.Mtrs thereon residential Apartment named e-Mail id : ramprasad@auctiontiger.net and support@auctiontiger.net. Axis Bank Ltd., MIDC, Andheri East.

and style as Amarsukh Enclave Wing B therein Flat.No.201 situated on second floor having built up area
of 41.72 Sq.Mtrs along with 15.01% undivided share in land at Mouje Jewad, Pragane Badnera, Tah
and Dist, Amravati and the subject property is bounded as under; Towards East: Plot.No.61, Towards
West: 7.5 Mtr Wude Road, Towards North: FlatNo.78, Towards South: Nala.

Date: 20.06.2025 Authorized Officer, Repco Home Finance Ltd

Bid Increment Amount - Rs. 10,000/-. The sale will be done by the undersigned through e-auction platform provided at the Web Portal (https://homefirst.auctiontiger.net). E-Auction Tender Document containing online e-auction bid form, declaration,
General Terms & Conditions of online auction sale are available at Portal Site. To the best of knowledge and information of the Authorized Officer, there is no encumbrance on the properties. However, the intending bidders should make their own
independent inquiries regarding the encumbrances, title of property/ies put on auction and claims/ rights/ dues/ affecting the property, prior to submitting their bid. The e-Auction advertisement does not constitute and will not be deemed to constitute any
commitment or any representation of Home First. The property is being sold with all the existing and future encumbrances whether known or unknown to Home First. The Authorised Officer/ Secured Creditor shall not be responsible in any way for any third-
party claims/ rights/ dues. The sale shall be subject to rules/conditions prescribed under the securitization and Reconstruction of Financial Assets and Enforcement of Security InterestAct, 2002, In case of any discrepancy English Version of the Notice
will be treated as authentic.

Statutory 30 Days SALE NOTICE UNDER THE SARFAESI ACT, 2002

The borrower/ guarantors are hereby notified to pay the sum as mentioned in the demand notice along with upto date interest and ancillary expenses before the date of e-Auction, failing which the property will be auctioned/ sold and balance dues, if any, will
be recovered with interest and cost.
Date: 25-06-2025 Place: Bhandara

Signed by Authorized Officer, Home First Finance Company India Limited

MNAGPUR




{1 TEER, 4 TH 0%y

‘1 =1= * 0
® | witee SwouHe HIURT At WY
Z/ GSTIN 27AAACF2982KIZD CIN:45200MH1974SG017206

FaIET fEediT, o U=, IaaHTeE 445001
WM. 07232-242046 Feharere: www.fdem.co.in 38T: dmytlfdem @gmail.com

e

famiRr cTaweTsh, ThHeHT fordics, Teadares g sitd o faummde
fFrifEa arern SR feretra wRuard 3 o1, e quret et Juror

3| AR | AEA YRR | AR Aiquit | fex fra | feomar
. iR fmiw g dw feermor
1 |TATF 29 M| eRIGA IS | 30.11.2011
7388

2 | THUI39W
2543

3 | TWug 29
0891

o - WS I . 3 A HIA T 29 ot
0891 ¥ ATE JawHIE AL TG AT
HIATCTET 3T A ST WIS
et doardtet d9 3uft IR, WA
TAT UTEUT SRt MTereeat Juaréien
9 TS UTEUR ehaT Age.

3fereh Wit ik Gehadres: www.fdem.co.in

TR A 27.06.2025 | & 9o foreim,

T 11.00 1. | =1 U JaqHIE

18.2.2012

s S | 8.10.1993

/-
Tervmiftar sraeaus
T Yool TSI, JaadTes

I@h! B A fafies

ARG IMET: wiieh 3. 2, Wetei ATett/atelt wte, sadaiama
R IISTY, WTeaTd Shivelerd, He, HTIX-440001.
HSIER / FFERAT GEAT
fE i Eleaeaee W i TIwRIEA= i Faer i
Waﬁz 2002 WefieT 37, 13(2)3m1‘am
313k, 1: off. T FeW, AfeAT T A, TS FATT FeR, W . 120, @A @A, Wed TR,
ﬂﬁﬂm‘—m{{uoooz T A= o 3 3, wite . 12 ST 17, =7 R WEd, geheR, S
AT WA, I -440034, T IY-E F. 59, . 3111, S AeMSHe, Wel e Ied, Si9FT TR
SEe, ARES TR, ATR-441203, He-hotaqR: 1. F. ¥ar As], afea T 4. 75 Fer, 2. sfwdt wremm w5y
FeR, T TG 4. I FeR, T IA: W F. 120, TN ARA, W TR, fa A, T
440002, 7T AT-TTE F. 59, W F. 3111, S AW, HoT Merf ¥4, IS 2R STales, AGE TR,
AR -441203. WOTON FEAT fei: 27.03.2025; TAAU fiw: 29.11.2024, wW @R .
1691870001182, ferieh 10.10.2019 AT . 23,12,500/- T WEEAT WhHATA T HUATT ATe;
TR T: F. 23,24,610/- 31Tk 22.03.2025 A T AT o TG T @,
TTETHRR F0T: TR AT WA 3. 59, 8the AN 111.48 AL, (1200.00 ¥E.) wradel s
STRETEE, T 5. 292, T, 12, TR SR ok, 3111, Hofl Merd (Wd ), e shi-aAfatéiee erastam
T for. Ao denwe wed, wwETEd Mert (W) AT w6, qedier R (o) sufor e
ARG, e 3. 59 = TG - wie F. 54, UG- W, SRE- T %, 58, IROE- @i F. 60.
TR BT A {1, AT HEX heiieAl WAk B4 TRV ST sl AR OIfGd hell ST o’ TS
TICTAE AeTeh] 88 STHT e I RO TR el
ST FAeAT TRAHEE AR hedl S0 i SATSTeEie Qo1 AT, shui o TS faiehin At
I S FEA A R TG FSAR / He-HSER / FAHAERA IR T AFATR WA (e S a
ST B,
SR & TS FR0A TS B S I SR Y01 Frof=al RABSTE FIR ol 378 707 Qe
T R ST e T8, S S Wi TG T T o el ST, S0 o AR
T 07 AL
AER STV R G 2Fehalleh! Ehaar ey Yar= e 60 (m)ﬁaﬁmmmﬁw
A ST T T FeAw HIAEH fRderEee e fegae sih ey sfe TRy
i faeRIfed dewe ofde, 2002 F@id, G YT W FEA fafies JmE ST T A S
AT ST BTl HUAT, SRS ST Feel eI FRUarls T bt 2w svaran
ST YR HOl STeIeAT FeTieRae aie fosh! T THRINST U THEY 371, Sk A
ST ST A PR S amdiar 919, 13(8) S Aol SATTHR GUHT SFehToAT ershamenraT
G S STeed §d W, Yok SHReE sHd weren faset fhan st ffaa e
ST fEATRISTGY. HIOTCITE Hoit TR0 0T ST WX STWa Feren foshl fofan awafauand! qéer
TR IV AR A

femien: 25.06.2025

TETRE ATTST<HT ATHIOT
(15 |, 2025 AT UHIITA ®IH ST =T ForaRa Jesrusrestar ufeer sirsusr)

wfergd SATEreRTE YRl B wTET o

(SRIUNE STHIAT ATER Rfguar=it uferar) fram, 2016 wefter fraw 36T wefier
sa-frer (1) siaeta]

e =

WA | ADITYA BIRLA nfeer farat et wraaT=a fafres
P CAPITAL Higuitera wrater: $Rea YT HuTss, ST, TSHT - 362266
: JIET UHT: S SHIURYTT 2ok UTeh, ShiaRaSael, Sigset U, 30T - 400607 (FaET)
(Rt $ever (Tmiiite) Tow, 2002 Wefter Frem 3(1) starta)

HTTOTT
T 3Th HIEHT-ITSTe 378 sfe TawHa—= 3iih FaeRIfer gere sfae, 2002 welteT aTg=sg
13(2) it gt g==T

@Wﬁwmaﬁﬁ@amaﬁaﬁaﬁmwmwm(\m T
A= WAk STe TR hed ARSI <1 a1 G e HrfeEich TeATIER = et Wt shu=ear 37T WAl
TEUH o ST STICTEl AR, R, TSUEThHE A=t sfe fepgaRM i wRA=IsTe 3Tew sfe A=
iR farRIRer S8me ofae, 2002 (WhE sifufem) wefier s1g=ag 13(2) iaid TaY Feiar=a Jae=l A Tiay ANToit =T
aTaferea S @i Hyot TR ST ThHHEI AT S0 et SATST ST ek Ye-wed TS hivdd SeTedl AN
T, Yooh o AR 3. =1 WROT HOART TEATET AT ST B, al, 2 faeRRd dene (wAwte), 2002 (W fEm)
T o 3 THR WX THMHETAT HIETHIGAE & o1 SIstiad STerd:

faergleragiom ste f =

.)unu«uﬂ?@f

mEnR s
ﬁiﬁ. 09v¢—-EEL& 0 e-mail: dgmamravati@mahaurja.com

€ == e (et

%smﬁwaﬁaw,tﬁvﬁﬂg, STRER — w¥¥E03

TreioT feregeientuT TSR HTeRT STRRTER [eaITict HosaTe WRTIIe! TRUTNE Srigi STEY feregeiehtuT 7 sietesn et
T e e fafay 23 TETel THE TH Y000 T FEE TA.3.E enumia WR Tt e wnett @
STt & SHTatf=ar AT HIETuT, YRETaT, STRITHAT, ST=ult qer gr:eet frmft soneht avreifien st w6t
& T g RICTaEia Te SheTHe 3 o1 WA HaHTeISTs ENTe J okt ot (CMC) a1 HITETS! She SITaTet
(A8 7. 3. HoATer™) o of1, 3779, Td. 78 STeydeh Sc YTHehE feruTsmol SHfiTa steeiedn (LiFePo4 ) siedt @ fmfa /
Searesh / fordm $ied (1) Treashg $-fAfae Amfervama aa smR.
é—ﬁﬁr&a'n aferemR uﬁzﬁm?h www.mahatenders.gov.in Tt HHAEASBTER He AT, T8 @17112" é—ﬁﬁaﬁiﬁ Teh fohan
wa 3-Tafera feremruam s1eren ArRRuar SAfteRR favnia AerererenTs, 1eiessl, JTATEd! aiehe TEe TEdi.

3T.| SR / HE-hsIgR ST SIHFGR / We-STHIAERI ATa STTor TAMT | AU YEET [ WRl geeeagar sist
. T 2T St T . femrisn oo | femienrsr ersrament e
1 |1. oit. wHE TeWoRTE GieTehe, i . 21, 9d ¥ 3. 41 =1 90, HST[01-06-2025 [ 18-06-2025 | 06-06-2025 Ta=t
TSTUS, W SIS, AerT ST ffeer STedl, qa1s Yoo it STass, i SRR =
TS, AN, 9RA - 444601. 2. sfwdt Hew UHIGUS GWietde, <iie 12.04.2023 (g:iﬂmwl
. 21, 9d T . 41 = A, WY TS, T TS, AgHT SAM07 Ftear FUPOA et .
TS, IS Yo ShifeT STdes, TR, HeNE, WRA - 444601 3. W, R ITIEE)
3TrST fRTom, wife oh. 21, 9d ¥l sh. 41 =1 9AT, WS SIS, e, RSl ©. 26,16,667/-
AR 0T fTeaT STawerd, S Y T S, AR, TR, R AT ST | (T FeHAE A Hew
- 444601. 4. oY, UHIG TTRHUNIE @IAThe, I wile, TheR TR, 4t TR, | TR HERT WgHE
TR, STREA, HENE, 444601. 5. siAdl Hew yHiee Wietge, IS TeRTS T &)
wle, ThER TR, Al TR, STERE, HERE, 444601. 6. W. TreT fomrom, AT TR
IWUE wile, WERER AR, #f TR, AEdl, WeRg, 444601. 7. WeT e
T A, T TR, STHUEd!, FeNY - 444605. :
st @1d . LNAMROHL-01220114271 & LNAMROHL-01220114272

ST ATAHATS SUfq / qRUT AIAHET: wife 6. 21, &5hes AR 213.94 =LA (2302 =%.) adel SR=AT SieehEs, 9a
T . 41/T, HA-US TR, TO-TS, (Fashl TArgar ¥ . 41 A7 2y ISTe), qedier sfr fiewr stued), st
TR IRl S, SRS, TeNg 707 S -HHT: Ude - ey I =R, ufEds- 15 F. T, IU-3, SRTorE - 94T TE.

AR A TS FHSIGRAT T Y= fEARIRT 60 fEomi=r 211q 2rehaiehl W= Yoeh, YR o W 3. | RO Huar AT
SHITATT AT T T 7 oA ST T fadr=h ineissauit Shuard T 315 a7 Sk STeiRIar @i Wei+ 9 SIRgHeR ST
P AT TS H T ST STgERR 13(13) JHR STIUNE sHo-= Srell J&i-TRariierer s 79 ST Wi s,
stfufmrder s1g=s 29 7for / ffer =1 TewidieT 3a¥ SHIOTEE! FIRITHR T SS T S,
Wamwﬁaﬁwaﬁaﬁwaﬁaaﬁa 13 7l Sa-fawm (8) TR faski fopan sxaiauenar fafaa shoara steren
TeRTSTNER Shefiel Tsiueuhuet =1 i, SRR STfoT Yokl SR ShI0aTd oA TSIU=UhUe SR ST Aol fasht fhar
mmwmmwmqﬁwm% THTETHTE BN YA qreel SEeUErd AU AL,

Terfre TaTRET UTreee fafues

%FhoenixARC Ateuiiera wratera: fawrtraw Waﬁﬁ(ﬁmﬁwﬁm) | 139/140/8t/1 | WER IS
T S TR Eree it faet uret (1), Herg-400 057

weref, ®, foRfrerg Tt wr, fa. (ﬁwﬁwzwqmmo-méﬁmaﬂﬁmmm’o (RerforerT) = Wiftgra sifersmra feergRersre
e e it wRAFSTE $¥ey ofe wieRite sifw faeRd done sfae, 2002 simid onftT fasgfd Seme (TAwEE) o9, 2002 BEA
R 3 W8 aTEvATd JUTRET STIESE 13(2) Sid SR AT STIeTed SRR AR HAq WA TG HelaR, Ha-heiaR d STHHACRHAT HFTOf a1
TS ST Helferd FoiaR, Te-hofaR d STHTERAT HeX FEme e Wil FeX Yol I v fAhaeg 60 (Fe) feawi™r o1 wathe
FRUIR ST AT ST Bl el FsfaR, Te-hoieR o SHFER TeT ThHHEl 90N 7 H& ThHed AR Foier, Te-heicR, STHHER o Fe
AR G FOATT A B HOAT TeET TR frmmdie frm 8 T arvET AurREr HaR sfufrmie STes 13(4) Sfid S
FOI e SRR IR HIq T T8 FUA SAeied] Her=l dIel Haelel 37E. FeicR, Te-FeicR, STHHeR ST Td el AR
AR A A AT F A TR A AT hIvT SRR e T4 ST ST HIVTe SR ke o 7. fRfe wenE . fa.
(TERAT TS HeTed TR e {4 [ W WevR) =1 A TG W S1fueh Feifiq TREiTR Iee S, Yok 9 St qhHE ST,
FSICR, He-FHoIaR, STHHGR, TROT W, gies 1d, R, STIeas 13(2) Siavia Tefauard Teiel JRTof ST STfoT @I HRTol helel &M 3.
T T WA S -

famieh: 25.06.2025 =r/-uTfergRa 3ifE

3. | e, He-heigN ATa o U=, ol T ., ST quyter 1. WTTOT FeT feien
. EniEikea: 2. ichfeeh / Yerey are femien
3. JRIATH! T &

T AT (mﬁ#mm%ﬁ%@;

olIY2 HBIOIOR U9 fAdRI UIfera2u1

AR HETR J<9 fadbrd miferexvl Srafendiel yeures 9 gAure-rell daeid g
SR WS HHBTT BT Wlelld T& BRI 3feled] Haiiiiel Har-rg
PR/ FHAR FTell ARYRAT R PIR e U BROITHIT 3ol
RINICEIGRICECIES

1 | oifra edarsst He (afsa / Tde A SRS | AR WIeTER R 3. 1103, @iie .
HT), TN IR o, faTe], 7@ Well, STREd, | 1027, FWOEEG SiErel, o1 W,
TENE (9RA)- 444905 fSTear oTadt, 444905, TERE
st @t AR LXAMRO00316-170041695
TSR &S @ B, 1561127/~ (T UEN T4 UHGE|

1. WOft FA iR 18-01-2019
2. geaey A foish -21-06-2025
3. fg. 18-01-2019 It AR T T ereharent
WH T, 1663971/ (T Wl A FTE TR
TS THER b)) SEF 19-01-2019 TR

FIR TR 6 Heh ) Tt ST XA ] ST ST,
T It ifereRa rfiT,
feie: 25.06.2025 Trfem venwlt e ffiee (Refree 22 Tham20-21 Sfaaw wuE %M urgum?)

Aeviige Frica: T i@ 1., tadmedt §a s, Sk are A,
IR TR (W), g 400 013, TTT: TerSIewset da fr., Werar woret, firedt <,
AT A, TR, AFGR-440001
| e e (31, 19 8 (1) 3riet AT |
Sararelf CarSwRT § for. =am g arftrert, RiegRerrse afe Regae 3t BrRIATIRIe SRICH 31
THRIT 3w RIRIRET Sevve afae 2002 MT RIEgRET Sevee (THRFFT) el 2002 THieT 28T 13 (12) 98

{1 HDFC BANK

37.h. ugrd A9 LSS
1 SufSrestRerl (Harfig=) 2
2 a9 aefideR / defieer (farftige) 2
3 Hsa AR (Jartig=) 2
4 I PRGA (Harfig) 4
AT 9 N -—

1) ITSTER BT Y ATAATAT Hegel [T JaTi1gt SiTeiell STTa.
2) YHUTEH [I9a® HHEE AT [HA 3 g9 HHETET AFH 3Tl

3) BRR Tead FIga PRIEGATAT HaT-iga AfBRI Jiafdwes dIorie! i
A HRATE aTe], fohdT FRATAT TAMET fhar o1 AIdhel JHvol BIvRiiEl e
EICEIEKICIE

4) PR U Y SRIaIT=T HaTga e/ SHan] RN /ARG g
JRITITT SRI HeTH ST,

qaIHAier —

1. | hfdfve IoTeR=r e TE=
PAN/ CIN / LLP .

5.3 wEt g fAfies
PAN: AADCV6940])

CIN: U24200MH2011PTC218263
e . SI-8, el 3, THSTISIHT STehTeT,

2. | Aieuirga e =

HENE - 444104.
3. | SoEEe 7 ST AR
4. | gk feer T 919 Rerd smRa e oh. S-8, Thel 3, THAISH ThIaT,
<1 faepTor queiier TERTE - 444104.
5. | I IceA/ Hard awar TG AfSATHR &I 2021 TA
SRR A&
6. | AmfieT 3Tférek o fash! Foa STeied | U@y AfEdIgER o=t 2021 IR
A ScAre /e YHIT o T T HERA =L
7. | =/ SR e JqeTs AfedgaR e,

vgipharma.ibc @ gmail.com 32
ST YIS SUeTSH TURMIeT TS Sl JEeT
sfor / fepan wifear ewfor / fpar @nstara
TR HIATT Ao FHammedier agd=n
STINTH ST et T,

1) PR TeadI FIgaR dR1aarear Hargd el / SHan] i 9 65 qurid
SICH

2) ST IR WAl AR AT SI0T ATTLAD IATE, 3R AT RIS AT T HeH
NI AT ARG & T S Aciel. A1 HIvrel Rerdiid ot el aarea
70 IYTRIT BRIRG g Db,

AHUTHIET BIATaER —

IR T YRTHRIAT PRR Yead FIgRI 0aTd AUR 3G UHa: <l Geb aul Bl
UAT U, IMATIEHAT ARSI TSI DIATTE] BT GRIYT JA-THRUT HIUATT Ug
HTH Q0T HIATTE BT <1+ TTUET FfeIh SRIOTR ATal.

i aRsfe —

9. | dfed=m 219=2% 25(2) (W) f@d | vgipharma.ibc @ gmail.com 33 fa=dt
S TSRS ST I I TR: | S Wiea=an 379, 25(2)(TH) i
S TSI ST STHAS TR

10 o3 s g 3 e O W B

PRI TERT U BRaiT [Fgaciiear dab] e Jrelel e Haxiida (sferreidRor
g e 71 od1) 9 MRS HeWTs T Aeu=ar IghHsdd] I9hH i
a1 wRsifie wevA MRed exvar a9, Ff¥ed wroara imeel RfAE R
qegci FgaRiTeT BIATTTATS! (SRR ST 3 IY) BRI e,

15. | FRIR0T ATSHT HreR SFRuA=n Ager G 23 3R, 2025
16. | FERE SATTEHT TEX FHIOAS vgipharma.ibc @ gmail.com

17. | THTHTRE U HiORe FHeferreAr aueier SueTs AT,

HETATSAT EUT: 1. T W95 ST 15 |, 2025 IS TG Seed GE= 05T ST = Srews
U STOT T = Hl TN ST WIaY ST ShleaEt ST 3aw
RO el FreATal drefaTaras YshIRIa swoard Ad oI, foemE stsferit
TR AT |G HOAT= TS AT,

2. T uaA STt osufor emfor AY A qOEE /ST AT UAHIUSE BR HiANe
TFHSTERT=AT SHTaNE AT FHRIEHOT IR SIeTaelt arefauars Hejd= STei sTed.

-ar/-

famtien: 25 W19, 2025, farefret T

T HAE Higuft hries: IBBI/IPA-002/IP-N00721/2018-2019/12140,

AFA drerar femies: 31 f&dsw, 2025

i EET yraee fafires T Reftege™ witherer =T mfor $8er smasr
SIS ATATHS AGUiTh: TH-52, TFFeAT ASTerT, Wi wter,

A STATAT A, AHet TS, a—ﬂﬁa?ﬁuﬁ HeE - 400101,

8ot uwT- kshitiz.ca@ gmail.com

TFeIAENETS fafvTE $9er sta wfshar kA vegipharma.ibc @ gmail.com

RNl RGagaR FR=a gom=ar Aiiye aRsferear ST SR 25 <adb gadan
FATQUIT Qo3 b Far =, T AT SATM0T GRea=1 =1 A7 | Hgrarel el
ATE I 3RIA. Hax FhH FYad BRIGATAT SN/ HHAR! AT BT,
BRIGRTAI T GRIATITT ATeied] AISGeT STl a1d] faaRma v+ e axvara

10. | @R A=A TR RTaTET 10 e, 2025
e oAt
11, | F9T S SASTERIEIS EH A 13 e, 2025
ST huEren Yee=n i ‘:IT‘\T =
12, | S e AT TR FOAET | 18 SO, 2025
Wmﬁmﬁw
13, | G FoRieRT ersferi=h sifem ardy |21 571, 2025
ST AT feHis
14. | ST FRISHTOT STSTeRiAT wifedt 24 &Y, 2025

WAt 9 < fsre w=m —

PRI TEaI [Fgad PRUIT ATeied] diRT JATaTID FRAT GRT HRIAT ARTCART i1
T (g d o2 ITHT- AR TARTHRIT G Qi1 Hell ATl RTeTel.

Hex FIgall IR Ueaeie HRUgId YUIR IAeATqod Y2 kil el BIUM=l
UTRSTBTET HIVTATE] TIROTH I FTS S OT=aT {+g=iTaa g HeIg A< 8T ATe).

JATGT STBR / HHART Il FAT HHT / 3fed HROAT TG THD & PRI
STEHR AT, HETTIR YR, TRTYR HETTIR T3l (AT AIEBROT i1 T8I,

3 9 3t =

1. PRR e Igai Q0T 3TedTed H&fSdTd STl HIRATE] FaiTia ddT
AR /HMGT 90T 91 FafAd ddd SR Bivcdsl oM Awuarer

C)aﬁnﬁmﬂssq

TTesatTastYar wdastEl

foarefamaess  amEn fogiw
ST ATATHEA

laalzg@amq‘laal W& ferae gfews... *
fewhe firesa. ¥2 I=H- faame-
el T, St 3TATEAT- YIAWT- RISt
Torame posferuamen forgaree... 22
V. | ST (¢ Faa®) 2¥uo0/- *
Wﬁﬁﬂﬂ TS UG, ST~ Ea-ufﬁﬁr_
9892625606/ TS ATTATST AT
8369692734. STET TS, Aeiet-
0070934850-13  f3Tar@iet- q2uit
T 2TUE... Yy eI
SISl (c foam) 22,000/~
9322022096/
ATAHTHS T 20255
0070949012-3
READY 1/2/3 BHK Flats,
Shops & Offices at
Khamla, Omkar Nagar, il W&%Wm%m il
Jaitala, Hajaripahad, [Frcfr 1 oTeeh e smererdt ()
Gayatri Nagar, e s s g e
Untkhana, Dabha. B M e il A s

Gandhi Builders-
9175939907,
8888820901/2

0080088817-9

ANfIBR / Fh =R,

2. Frgaiard wem mifer air faRy aRRerfa SIoremel det arem srfdrr=ai=an
PRI GegdTaxTel a1 THIE BRUAT AfABR ITgcied.

3. IR U Fgad HRoATd 3felell ], Adfderell {dT IR YrevdTe] ST
Y 10T B, 3721 DIUTATE! TGRS BN delell TAMEL.

4. BRR U [IGHRT BRUATT 3MTeled] I Jdelel [2aHee SMER BRI TP

5. PRIR UEgdI [FIgded BRUATd 3fTeledl il =T UTe BIo=gT BRTGUS / Aifgdl
T ATIRATGH T IR YTl AP TeTe.

6. PR YEaI [-Iger] PHRUAT 3fTeicd] eRii-l GredTaR Hdfdelel BrHDIST =il
AT BIATIENT oI PHRUT JTTTAD JTETe. T BTATDISTIETET FYITATS] He™H
rclel MABRT dTdos! JMTESTAT B8 HIHT eI I+ HRTd.

7. BRR YEEA 1Y RO SMeled] T DIV ThR JRIH 9 fa<iig
STEIHR H&TH HRAT YUTR TSI,

RIS AT AATGTT AABR] / HHART AT AT 3751 &I TLTHDII B,

JTRATYAT fIUTT, & Sraferd, ANYR H8T R 9o f[adr gt dey,

ARMYR AAHs gEaR fRAT$ 2 Fol 2025 Ud! TS AT HRICUARE ATaR

PRI, AETd SISIGRTET URIUIC BRI BISl, JaTgRi= dod H@UmRT aa,

GrdTaT TRl ud, FgRilaare Aeiald drRTeus Sirevl AfHdr] TeTd.

feu —

IR AMRH & Yo HHI ST HRUATI dAT AaIHA IR FRya
PRUAT IARSR AT Tl 3ied. Araradr sifew fHofa 81 Fem R sga,
ARMYR AR Yow faera miftrexer, arrgR @i+ wda. 9 9 faola
ISl SR GRS IBTal. T

SRR . .3, (9.9.f4.91.) /26 /1 2025-26 HEFIR Y ad,
faie : 24.06.2025 ANTYR WET TR 9= fasra wifdre~or R

ArIUGT YUITAT FEH 9 AR FETel PRUFT SATeteT SAEBIRTeT AR BRI, DHOIERIT E-orGRI-T AU e Frifere
HT ST TR JT UTH B0 FREATBIIRIT 60 fEaaizaT o1 o, 13(2) i TR Faid & THpd WRAhs
PRUATY SATATET PRI 37Tt B, PolaR TR BIATTE T FR Iepoe Gt ST IRAHS PRI SR SR,
TGN AT ST d DOIRIAT / F8-oiaR T G2 PRI el el ThS U] siep [T, e Tfeighel AT |Hex
FrRree fFRIT 9 W aTevaT AUT=AT R SRR SIIeBT 13 (4) ST I8Te PRUAT JTeledT ATYBRIT ATIR
FRIT FFRETERIPIRIT TR AT AIpTId ATaT Hel TS, TTel! TS HOiaR g 94 A S ATqaiRrd! e
SUGTA el e T R AT HEHI PIUICITE] SIBTR & Y TRel e AT HEHI PIUITe! caaR pedr il
TSI S o, FTHT Hedieh POlaRIFHR FH& XehH d ferdRIet PRI el SR eTSTedT JRTE 3iRie.

ST I / TSRIRI00 37 13 (2) g
TRy bR aTaT e BOIGR TN AE-FoleRM 1a Rt afr
31T forer queter Faiiter e
Tt . 02578020000274 3oy | R¥e afe e 19/11/2024

8670268 ARfieRIET AT, e were, taefier e, dga dp offm | ST <oFep ey .
ofT 5 1.2 o 3 =1 0 | ST e, SR diep, Afiheet Wi, SFRIE. 888509 23,04,670.93 /-
ST e s ore, aierpr | WA Wi AT, 1311112024
e wite q. 1,12, Rre . | Relt Rid, 3iTrefiel TR, T.58.7FR. XS0, IFRIE! 888504, Al
56-31, a1S . 43, fa{ wre, | seive JaRpEEh e, Wik

e i

<1, TfrRe e, HRicl IS | g Iqw AR S, BRI T, SR, ¥8¥509

i, A da 3B 3R | grive 2afraeret Heer 20/06/2025
e, SRR 9, STRTEd, St
R 444606 ARATE TR, U IS, TIHT A, fiesT sy, 88804

Tiw. 66100673 anfdr | 3reite wfraaer wrem, snfor 23/12/2024

81329654 R BiTATAT Brem, 3T R %

alfa . 21 3T 22 a1 e ey | VAT TR <igHeT I, I AR IRFS, Tefe 7. 103, 104, [10,39,040.23/-
o gever ufden worer, et | Rivh i Adhe, SR, 8¥8€09. 18/12/2024
PIFIR, Pled ABE, D™ it
Ao e, e |, 57-3), |ivhrs

wife 5. 3/3 anfr 6/2, SICINGSICD
ERTadt, a1 f9. srREdt 20/06/2025
444606

fastia : 20/06 /2025, e /WG SR,
M ;AR vESigndl 3% fafics

HiTee SredT &W TIg feAtHes
CAﬁL'[f;'r_Ja’!mA e WRT: 701, WA Werel, Saer HANE e, Wie %, 23, Fefigae e, Toig wi, 7l - 110008,
CIN: U65990DL2017PLC322041

ferrpfidt e (TwTe) B, 2002 Welter Frrm 8(6) = e aravae dumen frsRyfergve o feream
T ST SEH o7 TR Stk (Herfie $24e oa, 2002 3ATH STeTeT Ao foghiaTe feremal foght Sat
TGN FoicR o THER S S S G 0 3 G S e AR/ O SR Tl v S
e e e om ar fafies / QT S Wb SR e R SR @ e S S T
FAGR 9 THFCRHGT QT ST B0 SRCTel el TG el SAT wTeiet ageted e & ot aAf 3
T A BT TG G o o T e e o, i S St e aMe’” ST el St TR 3 e o
FT 450,

TR T, RO T ST O T T SR Sl feAiRd et A A S S

T | Tt / e HIT AU niem | o fEw | e
ELGHICRIE] TR G | SmEe | s ade
HEYeT WS, | S e A e #. Rs. Rs. 25-07-2025
feare 306, JR foee-am ewe R 86.400 |26,40,956/- as| 19,593,000 | & 1.30 PM
ST G |7, fo e, i s foein, on 09-09-2024) Rs. 1,95,300/-

. TR 2066.00 WA, R e,
2 W RN g 5, 271, o T, A 46,
AR | i 39 e 1,750
oo feem o feqeay, @l e,
i, T - 440023, TR TR ST =1
7, Wod Td 7@ (A0 qweE e,
o, WA, forehre 22 3. TR @ e
T 7@ TiaE oTe (T R
), A R e, oo
TR a, TG @G- A
T g, - TR, 272, TE-
T F. 270, o - 0.
R Weey WTEuen feieh S s 12 9 13 et 2025

foten od @ e qwieee FU Hee sl aW A (s / YU S demEeR R
https://www.bankauctions.in 2 feereh fere wereh.
o IR U] HUh Y Y. W fyratt ahiares, Wagen: 9322572949 / 8600200088,
Froie | TGS feht e
T I AT FRATeA (AT 30 foamiel o TeR i o e <o aereh ferfd 3o

(TTHIHC) T, 2002 T 8(6) e AT=va 40T &, 9(1) S Forl SHemwam Al

fetien 125.06.2025 /-

I -WENY ifergha S
Hitrer g am A faafies

0 0



